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. No. F. 1(3)-FIN(G)/77 Dated, Agartala, the Sth August, 1973.

Agartala, Monday, September 18, 1978 A. D.
Bhadra 27, 1900 S. E.

GOVERNMENT OF TRIPURA

FINANCE DEPARTMENT

NOTIFICATION

In exercise of the powers conferred by Article 309 of the Consti-
tution of India and all other powers enabling him in that behalf the
Governor of Tripura has been pleased to adopt the Central Civil
Services (Pension) Rules, 1972 as given in the Annexure which shall
be appltcabls- to the Government Servants serving in connection with
the affairs of the Government of the State of Tripura, subject to the

following modifications namely:-

MODIFICATION

A. GENERAL

1. Whenever an expression mentioned in column 1 of the Table
below occurs in the said Rules, then, unless that expression is by this
Notification directed to be otherwise modified, or to stand un-modified,
or to be omitted, there shall be substituted therefor the expression set
opposite to it in column 2 of the said Table, and there. shall also be

I



made in any sentence in which that expression CC(1)~;S such '2Cl1S·2qUel1-·
tial amendments as rules of grarnrner may require.

TABLE
-----------------

2
-,f./

President Governor

Government of 'I'ripura.

State Government.

State Service.
Tripura Public Service
Commission.

Consolidated Fund of the
State of Tripura.

Finance Department.
Government of Tripura.

President of India

Central Government

Central Service

Union Public Service Commission.

Consolidated Fund of India

Ministry of Finance
Government of India.

_._--------

B-SPECIAL

2. In the Central Civil 'Services (Pension) Rules, 1g72,-
(1) For Sub-Rule (2) of Rule 1, the following sub-rule shall

be substituted, namely;-

"(2) They shall be deemed to have come into force on and
from the eighteenth day of September, 1974."

(2) For rule 2, the following 'rule shall be substituted, namely
"2. Save as otherwise provided in these rules, these

rules shall apply to Government servants appointed
.substantively to civil Services and posts in connection
with the affairs of the State of Tripura which are borne
on pensionable establishments, but shall not apply to :-

(a) Persons in casual and daily rated employment;
(b) Persons paid from contingencies;
(c) Persons entitled to the benefit of a contributory provi-

dent Fund;
(d) member of the All India Services;
(e) Persons employed in contract except when the contract
-provides otherwise; and .

(f) Persons whose - terms and conditionscif se-rvice are
regulated by or under the provisions of the .Constitu-
tion or any other law for the time being in force."

1:



(a) Clause (d) shall be omitted; and
(b) in clasuse (g), for the words "the Consolidated Fund of a

State or the Consolidated Fund of a Union Territory"
_j)/ the words "the Consolidated Fund of the State of

Tripura" shall be substituted.

(4) In clause (b) of sub-rule (2) of-rule 10, the words and mark
"or in any. other equivalent post under a State Government", shall
be omitted.

(5) Rule 11 shall be omitted.

(6) In Sub-rule (3) of Rule 14,-
(a) for the words "belonging to a State Government", the

words "belonging to Central Government or other State
Government" shall be substituted; and

(b) for the words "State Government", the words "Central
Government or other State Government" shall be substi-
tuted.

,. (7) For Rule 16, the following rule be substituted, namely;
"16. Service as an apprentice shall not qualify".

(8) In Rule 29,-

(a) in sub-rule (1), the words "and transferred to the Central
Pool of surplus personnel in the Cabinet Secretariat
Department of Personnel" shall be omitted: and

(b) in sub-rule (2)-

(i) for the words "Director-General of Employment and
Training", the words ','Director of Employment and
Manpower" shall be substituted; and

(ii) the words and mark" and the Staff Inspection Unit
of the Department of Expenditure, Ministry of
Finance" shall be omitted.

(9) Rule 31 shall be omitted.

(10) Rule 46 shall be omitted.

,(11) In Rule 57, for the words "Directorate of Estates", the words
"Public Works Department" shall be substituted.

(12) Sub-rule (2) of Rule 60 shall be orrrit+ed ,

(13) In Rule 63,-

(b)

in clause (a) of sub-rule (1), for the words "Ministry'
the words "Department" shall be substituted; and . ,
in sub-rule (2) .and (3), the words "or the Ministry" shall
be omitted.

(a)



(14) In Rule 74...A:L, for the words "a State Government", the words
"the Central Government or to other State Covernmerit"
shall .be substituted.

(15) In Rule 80 A,-

(a) for the words "a State Governrnent", wherever they
occur, the words "Central Government or other State
Government" shall be substituted; and

(b) for the words "State Government", the words "Central
Government or State Government" shall be substituted

(16) Sub-rule (2) to (6) of Rule 84 shall be omitted.

(17) In Rule 80 A, for the words "a State Government", the
words "the Central Government or other State Government"
shall be substituted.

(18) In Rule 88, the words "Ministry or", wherever they occur.,
shall be omitted.

(19) In forms 8, 10, 11, 13, 15, 16, 19, 20 and 21 appended to the
Rules, the words "Ministry of" shall be omitted.
C-GOVERNMENT OF INDIA'S DECISIONS ETC.

3. The Government of India's decisions, orders, instructions and
clarifications Issued till fourth day of October, 1977 on the
various provisions of the Central Civil Service (Pension)
Rules 1972 shall apply mutatis mutandis.

B. B. Deb Roy
By order of the Governor
Finance Secretary to the
Government of Tripura.
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CHAPTER I

(AS ADOPTED IN THE STATE OF TRIPURA)

1. Short Title And Comrnencement.-(l) These rules may be
called the Central Civil Services (Pension) Rules, 1972.

''';
(2) They shall be deemed to have come into force on and

from the eighteenth day of September, 1974.

2. Application.-Save as otherwise provided in these rules,
these rules shall apply to Government servants appointed substan-
tively to civil services and posts in connection with the affairs of the
State of Tripura which are borne on pensionable establishments, but
shall not apply to-

(a) persons in casual and daily rate~ employment;
(b) persons paid from contingencies;
(c) persons entitled to the benefit of a Contributory Provi-

dent Fund;
(d) members of the All India Services;
(e) persons employed on contract except when the contract

provides otherwise ; and
(f) persons whose terms and conditions of service are regu-

lated by or under the provisions of the Constitution or
any other law for the time being in force.

3. Definitions

In these rules, unless the context otherwise requires:-

(1) (a) 'Audit Officer' means the Accounts and Audit Officer,
whatever his official designation, who authorises the
disbursement of pay and allowances of a Government
servant;
(b) 'average emoluments' means average emoluments as
determined in accordance with rule 34;.
(c) 'child' means a child of the Government servant who,
if a son, is under eighteen years of age and if a daughter
is unmarried and is under twenty-one years of age and
the expression 'children' shall be construed accordingly;
(d) 'emoluments' means emoluments as defined in rule
0'1.uu,

(e) 'family pension' means contributory family pension.
admissible under rule 54 and includes non-contributory
family pension admissible under r-ule 55;
f£) (foreig!l service' means service in which a GO'Ft:L'n-
ment servant receives his pay with- the sanction of the
Government from any source other than the Consolidated



p_.,~ ..."1 .:.1_,.. C'4-,.,';' ....
s: '-~..'...!..L.~ \.J.J.. ,....;..!.I..:: I...JtC<~·"': ~ .•.

Tripura.
(g) 'Form' means a FOrITI appended in these rules;
(h) 'Government means the State Governlnent or
'I'ripura ;
(i) 'gratuity' includes :-

-" (i) 'service gratuity' payable under sub-rule (1) of
rule 49 ;

(ii) 'death-cum-retir ement gratuity'paya He under
sub-rule (1) or sub-rule (3) of rule 50; and

(iii) 'residuary gratuity' payable under sub-rule (2)
of rule 50 ;

(j) 'Head of Department' means an authority specified in
Schedule 1 to the Delegation of Financial Powers Rules,
1958, and includes such other authority or person whom
the Government may, by order, specify as Head of a
Department; .
(k) 'Head of Office' means a gazetted officer
such under rule 10-A of the Delegation of
Powers Rules, 1958, and includes such other
or person whom the competent authority may,
specify as Head of Office;

declared as
Financial
authority
by .order,

(1) 'Local Fund administered by Government' means the
fund administered by a body which,by law 0:' rule
having the force of law, comes under the control of the
Government and over whose expenditure the Govern-
ment retains complete direct control;
(rn) 'minor' means a person who has not completed the
age of eighteen years;
(n) 'pension' includes gratuity excep': when ihe term
pension is used in contradistinction to gratuity ,
(0) 'pension sanctioning authority' means the authority
competent to sanction pension under rule 60;
(p) 'qualifying service' means service rendered while on
duty or otherwise which shall be taken into account Tor
the purpose pensions and gratuities admissible under
these rules;
(q) 'retirement benefits' includes pension or service
gratuity, and death-cum-retirement gratuity, where
admissible;

(r)'Treasury' includes a Sub-Treasury.

(2) Words. and expressions used herein and "et cl2rrrH:C:
but defined in the. Fundamental Rules have the meanings
respectively assigned to them in those Rules,



4, Covernment servants transferred rrom services and posts i:;J
which these rules do not apply.

(1) A Government servant who is transferred permanently
to a service or post to which these rules apply from a service or post
to which these rules do not apply shall become subject to these rules:

Provided that it shall be ocen to him, within six months of
the dateZlf issue of the order of his permanent transferor, if he is
on leave on that day, then, within six months of his return from leave,
whichever is later, to elect to be governed by the pension rules to
which he was subject immediately before the date of his transfer.

(2) The option under the proviso to sub-rule (1) shall be
exercised in writing and communicated to the authority making such
order of transfer.

(3) The option, once exercised, shall be fmal.

CHAPTER II

GENERAL CONDITIONS

5. Regulation of claims to pension or family pension.

(1) Any claim to pension or Iarnily pension shall be regulated
by the provisions of these rules in force at the time when a Govern-
ment servant retires or is retired or is discharged or is allowed to
resign from service or dies, as the case may be.

(2) The day on which a Government servant retires or is
retired or is discharged or is allowed. to resign from service, as the
case may be, shall be treated as his last working day. The date of
death shall also be treated as a working day:

Provided that in the case of a Government servant who is
retire prematurely or who retires voluntarily under clauses (j) to (rn)
of Rule 56 of the Fundamental Rules or Rule 48, as the case me.y be,
the date of retirement shall be treated as a non-working day.

6. Reduction in the amount of pension for unsatisfactory service.
(1) If the service rendered by a Government servant prior

to the date of his retirement has not been satisfactory, the appointing
authority may by order make reduction in the anyone of pension, or
gratuity, or both, as that authority may think proper:

Provided that the appointing authority shall; before passing
an order under this sub-rule serve or cause to be served a notice upon
the person concerned specifying the reduction proposed to be made
in such amount on account of his unsatisfactory service under Govern-
ment and call upon such person to submit, within fifteen days of the
receipt of the notice or such further time as may be allowed by that
authority, such representation as the person concerned may wish to
make against the proposed order and take into consideration the
representation, if any, submitted by such person before passing such
order:

i-



Provided further that the amount of pension shall not be
reduced below the Iirnit specified in sub-rule (5)- of Hulet9_

(2) (a) The appointing authority may delegate power to a
subordinate authority for deciding if,the service
rendered by a Government servant has been satis-
factory, and therefore, no reduction inthe amount of
pension, or gratuity, or both is called for.

(U)f The power under clause (a) shall be delegated in
respect of a category or categories of Government
servants who may be subordinate to such subordinate
authority. ~

(c) The delegation of power under. clause (a). shall not
carry with it the authority. to order reduction in the
amount of pension or gratuity, or both, which shall
continue to vest in the appointing authority.

(3) For the purpose of sub-rule (1) and sub-rule (2) the ex-
pression 'appointing authority' shallemean the. authority which is
competent to make appointments to the service. or. post from which
Government servant retires.

(4). (a) The reduction referred tojn sub-rule (1) shall be of
a 'p~rmanent character, .

,. (b) The measure of reduction', in .the 'amount of pension
shall-be to the extent by'which the Government
servant's service as a whole has .failed to reach a
satisfactory .standard ClI\~_.IlO attempt shall be made
to equate the amount of reduction -.with the amount
.0£1055 caused to the Government.'

(5) The pension authorised under-these rules shall not be
reduced. although .proof of the service. having beerhflt!f satisfactory
may come to the notice of the appo~ntingauthority;,sub§eqlient to
the authorisation of. pension. "

(6) Whenever in the .case of; a Government servant the
Governor passes -an order (whether originat-or appellate) ,awarqing
a pension including gratuity less than the maximum: admissible under
these rules, the Union Public Service Commission shalI'15e':eonsaIt'ed
beforE::the order. is.passed. D

(7) .Nothing in this rule shall a'pply-,-, ..

(a) where a part of pension .:has been withheld or
ordered to be recovered under Rule 9; or

(b) where a part of pension has been reduced under Rule
40; or .'

(c) where death-cum-retirement . gratuity is admissible
under clause (b) of sub-rule (1) of Rule 50 and
family pension is admissible under Rule 54 or Rule
55; or



(d) to effect 211)1 r2CO"iery which has the result of punish-
merit.

7. Limitations on number of pensions,

(1) A Government servant shall-not earn two pensions in the
same service or post at the same time or by :th€ ,. same continuous
service, ," .'

(2) Except as provided in Rule 19, a.' Government servant
who, .having retired on a superannuation pension or retiring pension,
is subsequently re-employed; shall 'notbe entitled ·to a separate pen-
sion or gratuity for the period of his re-employment.

.... ..-

S. Pension subject to future good conduct .....

(1) (a) Future good conduct shall1:;lean implied condition of
every grant of pension and 'its continuance under

. these rules. .

(b) The pension sanctioning authority may, by order in
'writing, withhold or withdraw a pension or part
thereof, Vihetherpermanently or for a specified
period;' if the pensioner cnovicted of a seriottscrime
or is found guilty of gr avernisconduct :

Provided that ria such ordershall be passed by
an authority subordinate to+the authority competent
,to make: an appointment tothe.post.held by the pen-
sioner.. immediately· before 'his:retirement from

.. service:

Provided furtherihaf where a part of pension
is withheld or withdrawn. the amount of such pension
shall riot' be 'reduced below' the limit specified in sub-

,rule (5) oLrule 49. .

(2) Where a pensioner' is convicted of a serious crime by a
courtof law, actionunder sub-rule (1) shall betaken in the light of
the judgement of the court relating to such conviction.

. (3) In a: case .not falling ·under sub-rule(2},ifthe.authority
referred- to in, sub-rule (1) considers that the .pensioner vis prima
fa,<;i~guilty 9.£ griwemisconduct, it shallcbeforer.passing an order
under sub-rule (1), .

(a) serve upon the pensionerunotice specifying the
action proposed to be taken against him and the
ground on which it is proposed to be taken and calling
upon him to submit, within fifteen days of the receipt
of the .notice or such -further -trme not exceeding
fifteen days as may be allowed by the pension sanc-
tioning authority, such representation he may wish
to make against the proposal; an0

(b) take into consideration the representation, if any,
submitted by the pensionerunder ...clause (a).'



(4) ~'vV11eretb.E: authority competent to pass an order uncier
sub-rule (1) is the Governor the 'I'ripura Public Service Commission
shall be consulted belore t11€ order is passed"

(5) An appeal against an order under sub-rule (1), passed
by any authority other than the Governor, shall lie to the Governor
and the Governor shall, in consultation with the Tripura Public Ser-
vice Commission pass such orders on the appeal as; he deems fit,

Explanation,--ln this rule-
-4

(a) the, expression 'serious crime' includes a crime involv-
ing an offence under the Official Secrets Act, 1923
(1.9 of 1923) : ; .

(b) the expression 'grave misconduct' includes the com-
munication or disclosure cifany· secret official code
or password or any sketch, plan; model, article, note,
document or information, such as is mentioned in
section 5 of the Official Secrets Act,1923 (19 of 19231
(which was obtained while holding office under the
Government) so as to prejudicially affect the interests
of the' general public 'or 'the security of the State.

. .
9, RIGHT OF GOVERNOR TO WITHHOLD OR WITHDRAW

PENSION
(I).The Governor reserves to himself the rightof withholding0' withdrawing a pension' or part thereof, whether Pi:! rtnaneritly 'o'r for'

a specified period, and of ordering; recoverv -Irom jatpertsioh of.' the
whole or part of any pe.curriar-y loss caused to the Government; if, in
any departmental or judicial proceedings, the pensioner is found
guilty of grave, misconduct or negligence during the period of his
service,' including service rendered uponre-employment after, refire-
ment : . .

Provided that the Tripura Public Service-Commission shall be
consulted before any final orders are passed:

Provided further that where a' part of pension is withheld
or withdrawn, the amount of such pension shall not be reduced before
the limit sp,eCified irt'sub-rule(5)ot rule 49, .

(2) .(a) The departm~ntalproceE!9.ingsreferred to in sub-rule
(1), .if instituted while .the Government servant was in
service whether before. his retirement or during his re-
employment, shall, after the final retirement of the
Government servant, be deemed to. be proceeding under
this rule and shall be continued and concluded by the
authority by which they were commenced in the same
manner-as .if the Government servant had continued in
service:

1
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Provided that where the departmental proceedings are insti-
tuted b)t an authority subordinate to the Governor, that authority
shallsu'umta reportrecordingIts findings to the Governor.



~:~))'~l.e dep,artn:1.enJal proceedings, !.f :'!ot instituted while
the Governrnem: servant was HI service, whether before
his retirement or during his re-employment,

0) shall not be instituted save with the sanction of the
Governor,

(ii) shall not be in respect of any event which took place
more then four years before such institution, and

(iii) shall be conducted by such authority and in such
place as the Governor may direct and in accordance
with the procedure- applicable to departmental
proceedings in which an order of dismissal from ser-
vice could be. made in relation to the Government
servant during his service.

(3) No judicial proceedings, if not instituted while the
Government servant was in service; whetherbeforehis retirement or
durning his re-employment, shall b~ instttuted in respect of a cause
of action which arose, or in.respect of an event which took place, more
than four years before such institution.

(4) In the case of a Government servant who has Tatired on
attaining the age of superannuation or otherwise, and against whom
~hy departmentaljrrijudical proceedings are instituteq. or where
departmental proceedings are continued under sub-rule (2), a. pro-
visional pension as provided in rule 65 or. rule 7{ as the case may be,
shall be.sa.nctioned.· .

:'(5jWhere the Governor decides not to with hold or withdraw
pension 'but orders recovery ·6f pecuniary lossfromperisioh, the
recovery shall not ordinarily be made at a rate exceeding one~third
of the, pension admissible on the date of retirement of a Government
servant.

',(6) For the purpose of this rule,--'-

(it) departmentalproceedings shall 'be'deemed,to be,insti.--
tution on the date on which the statement of charges
is issued to the Gbverriment servant or-pensioner. or
if the Government .-servant has· been placed under
suspension from. an: earlier date;' an such date; and

(b). judicial proceedings
"tuted-> <'

, ;1 i

shall be. deemed- to be insti-

" .'
(i)in,the case.of.criminalproceedings, on the date

on which the complaint or report of a police
officer,. of which the Magistrate takes cogni-
rance,'·)s made';' 'and' .: ",;-,., ... ,

" • .: ': ,7 . -; ': \ _:~

..(ii):.in the ,.case' of: civil .proceedmgs, ,0)1 the date -the
plaint is presented in the court.



(1) If a pensioner who, irrirned iate ly before his retirement
vias a member of StateService Class I, wishes to accept any commer-
cial employment before the expiry of two years from t-he date of his
retirement, he shall obtain the previous sanction of the Government
to such acceptance.

Provided that a Government servant who was permitted
by the Govifrnment to take up a particular form of commercial
employment during his leave preparatory to retirement or during
refused leave shall not be required to ob.tain subsequent permission
for his continuance in such employment after retirement.

(2) Subject to the provisions of sub-rule (3), the Govern-
ment may order in writing, on an application made by a pensioner
grant, subject to such conditions, if any, as it may deem necessary,
permission, or refuse reasons to be recorded in the order, permission,
to such pensioner to take up the commercial employment specified
in the application.

(3) In granting or refusing permission under sub-rule (2)
to a pensicner for taking up any commercial employment, the
Government shall have regard to the following factors, namely;

(a) the nature of the employment proposed to be
taken up and the antecedents of the employer;

(b) Whether his duties in the employment which
he proposes to take up might be such as to bring
him into conflict with Government;

(c) whether the pensioner while in service had any
such dealing with the employer under' whom he
proposes to seek employment as might afford a
reasonable, basis for the suspicion that such
pensioner had shown favour to such employer;

(d) whether the duties of the commercial' employ-
ment proposed involve liaison or contact work
with Government department;

(e) whether his commercial duties will be such that
his previous official position or knowledge or
experience under Government could be used to
give the proposed employer an unfair advan-
tage;

(f) the emoluments offered by the proposed em-
ployer; and

(g) any other relevant 'factor.

(4) Where within a period of 60 days of the date of
receipt of an application under sub-rule (3), the Government does not
refuses to grant the permission applied for or does not communicate
the refusal to the applicant, the Government shall be deemed to have
granted the permission applied for.



(5)' ')V!1e::e ~he G-C"--";-;2rnn12Ilt grs.::'1"u.:; ~h2 pc:t!.1iissictl
applied for su.bject.._to any conditions or refuses, such psrmission, the
applicant may, within thirty days of the receipt of the order of the
Governmerit to. that effect, make a representation against any such
condition or refusal and the Government may make such order there
on as it deem fit :

Provided that no order other than an order cancelling
such c.9pditibn or granting such permission without any condition shall
be made under this sub-rule without giving the perisioner making the
representation ari opportunity to show cause against the order pro-
posed to be made.

(6) If any pensioner takes up any commercial employ-
ment at arty time before the expiry of two years frOID the date of
his retirement without the prior permission of the ..Government or
commits a breach of any condition subject to which permission to
take up any commercial employment has been granted to him under
this rule, it shall be competent for the Government to declare by
order in writing and for reasons to be recorded therein that he shall
not be entitled to the whole or such part of the pension and for such
period as may be specified in the order:

Provided that no such order shall be made without
giving the pensioner concerned an opportunity of showing cause
against such declaration:

A

Provided further that in making any order under this
sub-rule, tHe GdvernriiEmt shall have regard to the following factors,
namely i->

(i) the financial circumstances of the pensioner con-
cerned;

(ii) the nature of, and the emoluments from, the commer-
cial employment taken up by the pensioner con-
cerned; and

(iii) any other relevant factor.

(7) Every order passed l?y the Government under this
rule shall be communicated to the pensioner concerned",

In this rule,-

1
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(8) (a) the
" ...

expression "commercial employment"
means :-

(i) an employment in any capacity includnig that of
an agent, under a. company, co-operative society,
firm or tndivtdiial engaged. in trading, commer-
cial, lndustrlal, flnartbal or professional business
and includes, also a directorship of such company
and partnership of such firm, bl!t qcies n()t,include
employment under. a body corporate, wh,61ly or
substantialiy owned or controlled by the Govern-
ment,



(ii; setting 1..-l.ppractice, ei-ther iri.deP211d2Ll.tl~;/ G~~&:J :3-
nartner of a firm, as adviser or consultant in
"matter in respect of which the pensioner-

(A) has no professional qualifications and the
matters in respect of which the practice is
to be set up or is carried on are relatable to
his official knowledge or experience; or

(B) has professional. qualifications but the
matters in respect ·of which such practice
is to be set up are such as are likely to give
his clients an unfair advantage by reason of
li~sprevious officia] position, or

(iii) has to undertake work involving liaison. or con-
tact with the offices or officers of the Govern-
ment;

Explanation :-For the purpose of this clause "employ-
ment under a co-operative society"
includes the holding of any office, whe-
ther elective or otherwise, such as that
of president, Chairman, Manager, Secre-
tary Treasurer and the Iike by whatever
name called hi such society ;

(b) the eipressibri "date of . retirement", in relation,
to a Government servant re-erhployed after retirement, with-
out arty break; either in .the same or in another Class 1 post
under the Government means the date ort which such
Government ser-cant finally ceases to be so re-employed in
Government service.

11. Omitted,

12. Employment after retirement under a Government outside
India.

If a pensioner who, immediately before his retirement was a
member of State Service Class I; wishes to accept any employment
under any Government outside India, he shall obtain previous per-
rnisston of the State Government for such acceptance, and no pension
shall be piiyabl~ to a pensiorier who accepts such an employment
without proper permission in respect of B,l1Y period for which he is
so employed or such longer period as the Government may direct:

Provided that a Government servant who was permitted by the
State Government to take up a particular .forrn of employment under
any Government outside India during his leave preparatory to retire-
ment shall not be requited to obtain subsequent permission for his
continuance In such employment after retirement. .

Explanation.- For the ijurposes. of. this rule, the expression
"emplo"nierJ.t under any G6verrtriient oiitSl.d~India" includes employ-



CHAPTER III

Qualifying Service

lJ."1ent under a local author ity or corporation or any other institution
or organisation which functions under the supervision or control of
the State Government outside India, or an emolcvment under an
International Organisation of which the State Government of India
is not a member.

13. Commencement of qualifying service.

Subject to the provisions of these rules, qualifying service of a
Government servant shall commence from the date he takes charge
of the post to which he is first appointed either substantively or in an
officiating or temporary capacity:

Provided that officiating or temporary service is followed with-
out interruption by substantive appointment in the same or another
service or post:

Provided further that- -

(a) in the case of a Government servant in a Class TV service
or post who held a lien or a suspended lien on a penna-
nent pensionable post prior to the 17th April, 1950,
service rendered before attaining the age of sixteen years
shall not count. for any purpose, and

(b) in the case of a Government servant not covered by clause
(a), service rendered before attaining the age of eight
years shall not count, except for compensation gratuity.

14. Condition subject to which service qualifies.

(1) The service of a Government servant shall not qualify
unless his duties and pay are regulated by the Government, or
under conditions determined by the Government.

(2) For the purpose of sub-rule (1), the expression "service"
means service under the Government and paid by that Govern-
ment from the Consolidated Fund of the State of Tripura or a
Local Fund administered by the Government but does not include
service in anon-pensionable establishment unless such service
is treated a qualifying service by the Government of Tripura.

(3) In the case of a Government servant belonging to Cen-
tral Government or other State Government, who is permanently
transferred to a service or post to which these rules apply, the
continuous service rendered under the Central Government or
the State Government in an officiating or temporary capacity, if
any, followed without interruption by substantive appoint-
ment, or the continuous service rendered under that Government
in an officiating or temporary capacity, as the case may be, shall
qualify:



PI\') \licled that nothing contained in this sub-rule shall a oul v
to any such Government servant who is appointed otlle11-~i~.s~
than by deputation. to a service or post to wh ich these I"UleS
apply.

15. Counting for service on probation.

Service o.r.).probation against a post if followed by confirmation
in the same or another post shall qualify.

16. Counting of service as apprentice:
Service as an apprentice shall not qualify.

17. Counting of service on contract.:
(1) A person who is initially engaged by the Government on

a contract for a specified period and is subsequently
appointed to the same or another post in a substantive
capacity in a pensionable establishment without interrup-
tion of. duty, may opt eithet-

(a) to retain the Government contribution in the
Contributory Provident Fund with interest there-
on. including any other compensation for that ser-
vice,

(b) to agree to refund to the Government the mone-
tary benefits referred to in clause (a) or to forego
the same if they have not been. paid to him and
count in lieu thereof the service for which the
aforesaid monetary benefits may have been pay-
able.

(2) 'I'ne option under sub-clause (1) shall be communicated
to the Head .of Office under intimation to the Audit Offi-
cer within a period of three months from the date of
issue of the order of permanent transfer to pensionable
service, or if the Government servant is on leave on that
day, within three month of his return from leave, which-
ever is later.

(3) If no communication is received by the Head of Office
within the period referred to in sub-rule (2), the Govern-
ment servant 5h,,11be deemed to have opted for the
retention of the monetary benefits payable or paid to
him on account of service rendered on contract.

18. Counting of pre-retirement civil service in the case of re-
employed Government servants.

(1) A Government servant who,·having retired on compensa-
tion pension or invalid pension or compensation gratuity or
invalid gratuity is re-employed and appointed substantively to a
service or post to which these rules apply may exercise option
either-



(a) to (:;otltiIilir2 co draw fhe pensio n 01' {-(:::talI':l the gi'at,'Ltity
sanctioned for his earlier service, in. which his for-
mer service shall not count as qualifying service; or
(b) to cease to draw his pension or refund the gratuity,
including the death-cum-retirement gratuity, if any, as
the case may be, and count his previous service as
qualifying service in wihch case the pension interme-
diately draw shall not be required to be refunded.

(2) (a) The authority issuing the order of substantive
appointment to a service or post as is referred to in
sub-rule (1) shall along with such order require in
writing the Government servant to exercise the
option under that sub-rule within three months of the
date of issue of such order or if he is on leave on that
day, within three months of his return from leave,
whichever is later and also bring to his notice the
provisions of clause(b).

(b) If no option is exercised within the period referred to
in clause (a), the Government servant shall be deemed
to have opted for clause (a) of sub-rule (1).

In the case of a Government servant who opts
for clause (a) o£ sub-rule (1) the pension or gratuity
admissible for his subsequent service is subject to
the limitation, that service gratuity or the capital
value of the pension· and death-cum-retirement
gratuity, if any, shall not be greater than the differ-
ence between the value of the pension and death-
cum-retirement grauity, if any, that would be admi-
ssible at the time of the Government servant's
final retirement if the two periods of service were
combined and the value of retirement benefits already
granted to him for the previous service.

(3)

Note.-The capital value of pension shall be calcu-
lated in accordance with the rules prescribed
by the Governor under the Civil Pension
Communication Rules applicable at the time
of second or- final retirement.

(4) (a) A Government servant who opts for clause (b) of
sub-rule (1) shall be required to refund the gratuity
received in respect of his earlier service, in monthly
instalments not exceeding thirty-six in number, the
first instalment beginning from the month following
the month in which he exercised the option.

(b) The right to count previous service as qualifying
service shall not revive until the whole amount has
been refunded.

(5) In the case of a Government servant who, having elected
to refund the gratuity, dies before the entire amount is refunded,



tne amount of unrerunded gratuity shall be adjusted against tne
death-cum-re tirement gratuity which may become payable to his
family.

Hi. Counting of military service rendered before civil employ-
ment.

~: -:(/

(1) A Government servant who is re-employed in a civil
service or post before attaining the age of suparannuation and
who, before such re-employment, had rendered regular military
service after attaining the age of eighteen years, may, on his
confirmation in a civil service or post, opt either-

(a) to continue to draw the military pension or retain
gratuity received em discharge from military service,
in which case his former military service shall not
count as qualifying service; or

(b) to cease to draw his pension or refund the gratuity
including death-cum-retirement, if any, and count
the previous military service as qualifying service,
in which case the service so allowed to count shall
be restricted to a service, within or outside the
employees unit or department in India or elsewhere,
which is paid from the Consolidated Fund of India
or for which pensionary contribution has been
received by the Government and the pension imme-
diately drawn shall not be required to be refunded
but the element of pension which was not taken
into account for fixation of pay on re-employment
shall be refunded.

(2) (a) The authority issuing the order of substantive
appointment to a civil service or post as is referred
to in sub-rule (1) shall along with such order require
in writing the Government servant to exercise the
option under that sub-rule within three months of
the date of issue of such order, if he is on leave on
that day, within three months of his return from
leave, whichever is later, and also bring to his notice
the provisions of clause (b). .

(b) If an option is exercised within the period referred
to in clause (a), the Government servant shall be
deemed to have opted for clause (a) of sub-rule (1).

(3) (a) A Government servant who opts for clause (b) of sub-
rule (1) shall be required to refund the pension,
bonus or gratuity received in respect of his earlier
military service, in monthly instalments not ex-
exceeding thirty-six in number, the first instalment
beginning from the month following the month in

. '. - which he exercised the option.

~."~.....
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(fa) :rb.e right to count previous service Ci5 qualifying
service shall not revive until the whole amount has
been refunded.

(4) In the case of a Government servant who, h2-,fing elected
to refund the pension, bonus or gratuity, dies before the entire
arnonnt is refund, the unrefunded amount of the pension or
gratuity shall be adjusted against the, death-cum-retirement
gratuity which may become payable to his family,

(5) When an order is passed under this rule allowing previ-
ous regular military service to count as part of the service quali-
fying for civil pension, the order shall be deemed to include the
condonation of interruption in service, if any, in the military
service and between the military and civil, services.

Note.-The provisions of this sub-rule shall apply to an
employee who had rendered continuous temporary non-regular
military service along or in conjunction with war service and any
interruption in service between the temporary non-regular mili-
tary service and civil service may be condoned in accordance with
the provisions of rule 28.

20. Counting of war service rendered befor-e civil employment.
(1) A Government servant who, prior to his appointment in

a Civil. service or post against war reserve or other permanent
vacancy which arose for direct recruitment before the 1st
January, 1948, had rendered satisfactory paid' whole-time,
enlisted or commissioned war service in the Armed Forces of
'India or in similar forces· of a Commonwealth Country during
the period trcm the 3rd September, 1939 to the 1st April, 1946,
which did not earn a service pension under the miltary rules,
shall be allowed to count such service, .including all k.nds o~
leave on full rates of Pqy and seek leave taken during such ser-
vice, 'as qualifying service, subject tel the Tcllowing conditions,
namely:~

(a) in the case of a service or post in respect of which
a rninlrnum age is fixed for recruitment, rio war service
rendered below that age shall count as qualifying
service;

(b) no contribution towards or share of pension earned
as a result' of counting war service rendered in a Force
or 11 Commonwealth country shall be claimed from the
Government of that country;

(c) no refund of bonus or gratuity in respect or war
service shall be demanded from the Government servant
concerned.

(2) vVar service rendered bya Government servant who was
appointed substantively to a civil service or 'post against vacan-
cies which arose after the 31st December, 1947, shall, subject to
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the conditions specinec in sub-rule (L), De i:j_-eat::=L~ 2.3

service as provided-in rule 19.

21. Counting of periods spent on leave,

All leave during service for which leave salary is payable
and all extra-ordinary ieave granted on medical certificates shall
count as q:ualifying service: .

Provided that in the case of extra-ordinary leave (other than
extra-ordinary leave granted on med ical certificate) the appoint-
ing authority rnay-at the time of granting such leave, allow the
period of that leave to count as qualifying service if. such leave
is granted to a Government servant-i-

(i) Omitted.
(ii) Due to his inability to join or re-join duty on account of

civil communication ; or .
(iii) For prosecuting higher scientific and technical studies.

Forfeiture of service ordtsmissal or Temoval.
Dismissal' or retho'va1.bf a @ov€lrnrileht servant from
vice or post·~Jitai1S·forfei1;i.li:'e·'M'his': past service.

25.: Cbuntingofpast s~tvice drireinstatemei,'1t. -,::'

(1). A Government servant who .isdimissed, removed.or com-
pulsorHyretired from. service, butJs reinstatedLon. appeal or
review, is entitled to count -his past service as.qua.ifyingservice.

a ser-

22. Counting of periods spent-on training.

The Government may; by order, decide whether the time
sient by a . Government· servant under training, immediately
before appointment to service . under that Government shall
count as qualifying service.

23. Counting of periods ofsuspension.
...'.

Time passed by a Gevernment.-servant under suspension
pending enquiry into conduct shall count as qualifying service
where, on conclusion of such enquiry, he has been-tully exonera-
ted or the .suspension is held to. be whol.ly. unjustified : in other
case. the period ofsuspension shali notcountunless the authority
competent to pass.orders .under the rules, gciver.n~ngsuch cases
expressly declaresat the time that it should count to such extent
as the competent authority may declare. ,

24.-

(2) The period ofinterruptionin service between the date of
dismissal, removal or compulsory .retirernent, 'as'the case may be.

and the date of reinstatement, and the period of. suspension, if
any, shall not count as qualifying service unless .regularised as
duty or leave by a specific order of the authority which passed
the order of reinstatement.



26. ~S"'or):eitr~I'e.ofservice on resignation->

(1) Eesignatiol1 from a service or a post, unless it is allowed
to be withdrawn in the public interest by the appointina autho-
rity, entails forfeiture of past Service. - " 0

(2) A resignation shall not. entail forfeiture of past service
if it has been - submitted to take up, with proper permission,
another appointment, whether temporary or permanent, under
the Government where service qualifies.

(3) Interruption in service in a case falling under sub-rule
(2) due to the two appointments ~being at different stations, not
exceeding the joining time permissible under the rules of trans-
fer, shall be covered by grant of leave of any kind due to the
Government on the date of relief or by formal condonation to the
extent to which the period is not covered by leave due to him.

(4) The appointing authority may permit a person to with-
draw his resignation in the public interest on the following
conditions, namely:-

(i) that the resignation was tendered by the Govern-
ment servant for some compelling reasons which did not
involve any reflection on his integrity, efficiency or con-
duct and the request for withdrawal of the resignation
has been made as a result of a material change in the
circumstances which originally compelled him to tender
the resignation;
(ii) that duririg the period of intervening between the
date on which the resignation became etl'ective and the
date from which the request for withdrawal was made,
the conduct of the person concerned was in no way
improper;
(iii) that the period of absence from duty between the
date on which the resignation became effective and the
date on which the person is allowed to resume duty as
a result of permission to withdraw the resignation is not
more than 90 days;
(iv) that the post" which was vacated by the Govern-
ment servant on the acceptance of his resignation or any
other comparable post, is available.

(5) Request for withdrawal of a resignation shall not be
accepted by the appointing authority where a Government ser-
vant resigns his service or post with a view to taking up an
appointment in or under a private commercial company or in-
-eluding or a composition or company wholly or substantially
owned or controlled by the Government or in or under a body
controlled or financed by the Government.

(6) When an order is passed by the appointing authority
allowing a person to withdraw his resignation and. to resume
duty, the order shall be deemed to include the condonation of
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I interruption in. service but the period. of interruption shall not
count ~s qualifying service.

27. Effect of interruption in service.

(1) An interruption in the service of a Governrnent servant
entails forfeiture of his past service, except' in the following
cases-

(a}~authorised leave of absence;
(b) unauthorised absence in continuation of authorised leave

of absence so long as the post of absentee is not filled
substantively;

(c) suspension, where it is immediately followed by reins-
tatement whether in the same or a different post, or
where the Government servant dies or is permitted to
retire or is retired on attaining the age of compulsory
retirement while under suspension;

(d) transfer to non-qualifying service in an establishment
under the control of the Government if such transfer has
been ordered by a competent authority in the public
interest;

(e) joining time while on transfer from one post to another.

,. (2) Notwithstanding anything contained in sub-rule (1), the
pension sanctioning authority may, by order, commute ret.rospec-
tively the periods of absence Without leave as extraordinary
leave.

28. Condonation of interruption in service.

(1) The appointing authority may, by order, condone inter-
ruption in the service of a Government servant:-

Provided that-

(i) the interruptions have been caused by reasons
beyond the control of the Government servant;

(ii) the total service excluding one or more interrup-
tions, if any, is not less than five years' duration;
and

(Hi) the interruption, including two or more interrup-
tions, if any, does not exceed one year.

(2) The period of interruption condoned under. sub-rule (1)
shall not count as qualifying service.

29. Addition to qualifying service when a Government servant
is declared surplus.

(1) A Government servant, other than a Government servant
in Class IV service or post, who, after having been declared sur-
plus to the establishment in which he was sez-virig opts to retire

r"
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voh_n:~t2~!"'ily ,,?.7i:tl-:i:: two months cf }::is trai!.sIGl." 8..i.1d. is t:e';"~~_~l.J.:~t.2-d
to retire, shall. be entitled to have five years added to the quali-
fying service rendered by him: '

Provided that the qualifying service rendered is not less than
fifteen years and trre resultant length of qua'l.ifying service after
taking into account the aforesaid addition is not more than the
service the Government servant could have .he counted had
retired on the date, of his superannuation,

(2) In respect of 'a Governmgnt servant in Class IV .Service
or post the provisions of sub-rule (1) shall apply if he opts for
voluntary retirement within a period of two months of the report-
.ing of his name to the Director of Employment and Manpower,
:after having been 'declared surplus in the establishment in which
he was serving as a result of studies made by the Department of
Administrative Reforms. '

30. Addition to qualifying service in special circumstances,-

(1) A Government servant appointed to a service or post
'after the 31st March, ,1960, shall be eligible to add to his service
qualifying for superannuation pension (but not £6r any other
class of pension) the actual period not exceeding one-fourth of

;., the length of his service or the actual period by which his age
at the time of recruitment exceeded twenty-five years or a period
of five' years, whichever is less, ,if the service or post to which
the Government servant is appointed is one-

(a) for which post-graduate research, or specialist qualifica-
tion or exper-ience in scientific, technological or profess-
ional fields, is essential ,. and

(b) to which candidates of more than t"venty-fi<~e years of
age are normally recruited: '

Provicied that the concession shall not be admissible to a
Govermnent'servant unless his actual qualifying service
at the lifue he quits Government service is not less than ten
years:

Provided further that this concession shall be admissible only
if the recruitment rules in respect of the said service or post
contain aspecific provision that the service dr post is one which
carries the benefit of this rule.

(2) A Government servant who is recruited at the age of
thirty-five years or more, nay, within a period of three months
from the date of his appointment, select to, forego his right to
pension whereupon he shall be eligible to subscribe to a Contri-
butory Provident Fund.

(3) The option referred ,to .m sub-rule (2), Once exercised,
shall be final,

!
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31 Omitted.



32. Ver ificat ion of qualifying ser-vice after 25 years ser v ice, or
five years before retirement.-

.(1) On a Government servant completing 25 years of service
or on his being left with five years before date .pf retirement,
whichever is earlier, the Audit Officer concerned in the case of a
Gazetted Government· servant or the Head of Office, in cnosulta-
t ion with the Audit Officer concerned in the case oia non-
Gazetted Government servant shall, in accordance with the rules
for the ifme being in force, verify the service rendered by such
Government servant, determine the qualifying service and' com-
municateto him in Form 24 the per-iod of qualifying service
so determined.

(2) Notwithstanding anything contained in sub-rule (I),
where a GOvernment servant is transferred to another denartment
from a temporary department or on account of the closure of the
department he had been previously serving or because the post
he held had been declared surplus or where a non-Gazetted
Government servant is promoted to Gazetted rank the verification
of his service may be done whenever such.ievent occurs.

(3) The verification done under sub-rules. (1) and (2) shall be
treated as final and shall not be reopened except .when necessi-
tated by a subsequent change in the rules andorciers governing
the conditions under which the. service qualifies for pension.
?-, . . '-~' ....

CHAPTER IV

Emoluments and average Emoluments

33. Emoluments.

The expression "emoluments" means pay as, defined in rule 9(21)
of the Fundamental Rules (including dearness pay, asrleterrnined by
the order of the Government issued from time to time) .which a
Government servant was receiving immediately before his retirement
or on the date of his death. ..

--.{" ..

Note.-l-If a Government servant immediatelyb~f6re .his
retirement or death while in service had b.een absent from duty; .on
leave for which leave salary ispayable or havingbeen suspended'Iiad
been reinstated without forfeiture of service, theemQlumei;i.t~ ..which
he would have drawn had he not been absent from duty or suspended
shall; be the emoluments for the purpose of this rule:

Provided that any increase in pay (other than the increment
referred to in Note 4) which is not actually drawn shall not form
part of his emoluments:

Note 2.-Where a Government servant immediately before his
retirement or death while in service had proceeded 'on leave for which
leave salary is payable after having held a higher appointment
whs-the r in an offici.ating or temporary capacity, the benefit of I

.~



emoluments drawn in such higher appcintrn.ent s1'12J1be gi-',:.~)"::only if
~-t is ce!"tified th2.1: the" '~ITVerl":~ent s-S:!"/2nt would hG.\,7C"::0~~~;.~-;,ac~to
hold the higher appointment but for his proceeding on lea v e.

Note 3.-If a Government servant immediately be-fore his retire-
ment or death while in service had been absent from duty on extra-
ordinary leave or had been under suspension, the period whereof does
not count as service, the' emoluments which he drew immediately
before proceeding on such leave or being placed under suspension
shall be the emoluments for the purpose of this rule.

Note 4.__If a Government servant Immediately before his retire-
ment or death while in service .was on earned leave or leave on
average' pay, as the case may be, and earns an increment, which was
not withheld,

(a) during the currency of the earned leave.mot exceeding
120 days, or during the first one hundred and twenty
days of earned leave exceeding one hundred and twenty
days, or-

(bi during the currency of leave on average pay not exceed-
ing four months, or during the first four months of leave
on average pay exceeding four months, such increment
·though not actually drawn, shall form part of his emolu-
ments.

Note 5~-Pay drawn by a Government servant in a tenure
appointment shall be treated as emoluments:

Provided that the service in tenure appointment does riot
qualify for the grant of additional pension.

Note 6.-Pay drawn by a Govenrment servant while on deputa-
tion to the Armed Forces of India shall be treated as emoluments.

Note 7.-Pay drawn by a Government servant while on foreign
service shall not be treated as emoluments, but the pay which he
would have drawn under the Government had he not been on
foreign service shall alone be treated as emoluments.

Note S.-'VVhere a pensioner who is re-employed in Government
service elects in terms of clause (a) of sub-rule (1) of the rule 18 or
clause (a) of sub-rule (I) of rule 19 to retain his pension for earlier
service arid whose pay on re-employment has 'been reduced by an
amount not exceeding his pension, the element of pension by which
his pay is reduced shall be treated as emoluments.

Note 9.-In respect of period prior to 1st March, 1974 emolu-
ments include-

(i) the dearness allowance where the dearness pay is not
admissible,

(ii) the balance of. dearness allowance where dearness pay is
admissible and'

(iii) interim reliefs.



autcncmcus body consequent 8!1 -th.e CO!lVeTsjoD of ::1departrr12nt
of the Government into such 2. body and the Government servant so
transferred opts to retain the pensionary benefits under the rules of
the Government, the emoluments drawn under the autonomous
body shall be treated as emoluments for the purpose 2£ this rule ..

34. Average emoluments.
"i

Average emoluments
the emoluments drawn by a
three years of his service;

shall be determined with reference to
Government servant during the last

Provided that the average emoluments of a Government
servant who retire on or after the 29th February, 1976, shall be deter-
mined with reference to emoluments drawn during the last 10 com-
plete months of his service.

Note I.-If during the last three years of his service a Govern-
ment servant or last 10 months of his service, as the case may be, a
Government servant had been absent from duty on leave for his
leave salary is payable or having been suspended had been reins-
tated without forfeiture of service, the emoluments which he would
have drawn had he not been absent from duty or suspended shall
bejaken into account for determining the average emoluments:

Provided that any increase in pay (other than the increment
referred to in Note 3) which is not actually drawn shall not form part
of his emoluments.

Note 2.-1£, during the last three years of his service or last 10
rnorit'hs of his service, as the case may be, a Government servant
had been absent from duty on extra-ordinary leave, or had been
under suspension the period whereof does not count as service, the
aforesaid period of leave or suspension shall be disregarded in the
calculation of average emoluments and equal period before the three
years or 10 months, as the case may be, shall be included.

. ll .

Note 3.-'--In the case of a Government servant who was on
earned leave or leave on average pay, as the .case maybe, during
the last three years of service or last 10 months of service, as the
case may be, and earned an increment, which was not withheld.

(a) during the currency of the earned leave not exceeding
120 days or during the first one hundred and twenty days
of earned leave exceeding 120 days, or

(b) during the currency of leave on average pay not exceed-
ing four months, or during the first four months of leave
on average pay exceeding for months,

such increment, though not actually drawn, shall be included in
the average emoluments.



Classes or Pensions and Conditions Governing their G-rant.

35. Superannuation Pension.

A superannuation pension shall be granted to a Government
servant who is retired on his attaining the age of compulsory
reti~,-ement.

36. Retiring Pension.

A retiring pension shall be granted :-

(a) to a Government servant who retires, or is retired,
in advance of the age of compulsory retirement. in
accordance with the provisions of rule 43 or rule 48
of these rules or rule 56 of the F'u nd arrierrtal Rules
or Article 459 of the Civil Service Regulations; and

(b) to a- Government servant who, on being de~lared
surplus opts: for voluntary -retirement in accordance
with the provisions of rule 29 of these rilles.

37.. Pension on absorption in or under a Corporation, Company
or Body-c- .

A Government servant who has been permitted to be absorb-
ed in a service or post .in or under a, corporation or company
wholly or substantially owned or controlled by the Government
or in or under a body controlled or financed by the Government
shall, if such absorption is declared by the Government to be in
the public interest, be deemed to hive retired from service from
the date of such absorption and shall be eligible to reCeivEioetire-
ment benefits which he may have elected or deemed to. have
elected, and from such date as may be determined; in accordance
with the' orders of the Government applicable to him :

Provided thatno.declarationregarding absorptionInthe pub-
lic interest in a service or post irior'under suchcorporation,c6in:..
pany or body shall be required in respect of a Government ser-
vant-whom the Goyern,rnentmay, byor-der-, declare to be a scienti-
TICemployee.

Provided further 'that'the provisions of sub-rule (5) of rule
49, shall not apply for the purpose of determining pension under
this rule. ..

37-A. Payment of lump sum arnourrtfo persons on' absorption
in or under a corporation, company or body.-

(1) Where a Gover.nment.servant referred to in rule 37 elects
the alternative of 'receivin.g 'the' death-cum-retirement gratuity
.ind a lump sum amount in lieu of pension.Tie shall, in addition to
.Ieath-cum-retirement gratuity, be granted;' .
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amount not exceeding the commuted value of one-
third of his pension as may be admisstble to him in
accordance with the provisions of the Civil Pensions
(Commutation) Rules; and •

(b) a terminal benefit equal to twice the amount of the
lump sum referred to in clause (a), subject to the

-;(/ condition that the Covernment ser-vant surrenders
his right of drawing tw()-t~irds of his pension.

38. Invalid Pension.- -~~ '.',

(1) Invalid pension may be granted if a Government servant
retires from the service on account of any bodily or mental
inf'orrnity which permanently incapacitates him for the service:

(2) A Government servant applying for an invalid pension
shall submit a medical certificate of incapacity from the following
medical authority, namely;-

(a) a medical board, in the case of a Gazetted Govern-
ment servant and of a non-Gazetted Government
servant whose pay, as defined in rule 9(21) of the
Fundamental Rules, exceeds seven hundred and fifty
rupees per rnensem ;

(b) Civil Surgeon or District Medical Officer or Medical
Officer of equivalent status in other cases.

Note I.-No medical certificate of incapacity for service may
be granted unless the applicant produces a letter' to show that the
Head of his Office or Department is aware of the intention of the
applicant to appear before the medical authority. The medical autho-
rity shall also be supplied by the Head of the Office or Department
in which the applicant is employed with a statement of what appears
from official records to be the age of the applicant. If a Service Book
is being maintained for the applicant, the age recorded therein should
be reported.

Note 2.-A lady doctor shall be included as a member of the
Medical Board, when a woman candidate is to be examined.

(3) The form of the Medical Certificate to be granted by the
medical authority specified in sub-rule (2) shall be as in Form
23.

(4) Where the medical authority referred to in sub-rule (2)
has declared a Government servant fit for further service of less
laborious character than that which he had been doing, he should,
provided he is willing to be so employed, be employed on lower
post and if there be no means of employing him even on lower
post, he may be admitted to invalid pension.

(5) (a) If the incapacity is directly due to the irregular or
intemperate habits of the Government servant, no
invalid pension shall be granted.



If the incapacity has not been directly caused by such
habits but has been accelerated or aggravated by
them it shall be for the pension sanctioning authority
to decide what reduction should be made on this
account.

39. Compensation pension-e-
(1) If a Government servant is selected for discharge owing

to the abolition of his permanent post, he shall, unless he is
appointed to another post the conditions of which are deemed
by the authority competent to discharge himto be at least equal
to those of his own, have the option-

(a) of taking compensation pension to which he may be
entitled for the service he had rendered, or

(b) of accepting another appointment on such pay as
may offered and continuing to count his previous
service for pension.

(2) (a) Noitce of at least three months shall be given to a
Government servant in permanent employment
before his services are dispensed with on the aboli-
tion of his permanent post.

(b) Where notice of at least three-months is not given
and the Government servant has not been provided
with other employment on the date on which his
services dispensed with, the authority competent to
disposes with his services may sanction the payment
of a sum not exceeding the pay and allowances for
the period by which the notice actually given to
him falls short of three months.

(c) No compensation pensionshallbe payable for the
period in respect of which he receives pay and allow-
ances in lieu of notice.

(3) In case a Government servant is granted pay arid allow-
ance for the period by which the notice given to him falls short
of three months and he is re-employedberore the expiry of the
peri for which he has received pay and allowances he shall
refund the pay and allowances so received for the period follow-
ing his re-employment.

(4) If a Government servant who is entitled to compensation
pension accepts instead another appointment under the Govern-
ment and subsequently becomes entitled to receive a pension of
any class, the amount of such pension shall not be less than the
compensation pension which he could have claimed if he had not
accepted the appointment.

40. Compulsory retirement pension,

(1) A Government servant compulsorily retired from service
as a penalty may be granted, byfhe authority competent to
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impose such penalty pension or gr8tnity or hnth 8.T. ~1.r::.1.tE: no+ l~.s.s
than two-Lhirds arid not rno re than fun compensation pension or
gratuity or both admissible to him on the date of his compulsory
retirement

Provided that in the case of a Government servant to whom
rule 46 applies, additional pension of not less than the limits,
mentioned in this rule may also be granted.

(2) Wh~never in the case of a Government servant the
Governor passes an order (whether original, appellate or an
exercise of power of review) awarding a pension less than the' full
compensation pension admissible under these rules, the Tripur a
Public Service Commission shall be consulted before such order
is passed.

Explanation.-In this sub-rule, the expression "pension"
includes gratuity.

(3) A pension granted or awarded under sub-rule (1) or, as
the case may be, under sub-rule (2), shall not be less than the
limit in sub-rule (5) of rule 49.
41. Compensation allowance.

(1) A Government servant who is dismissed or removed from
senvice shall forfeit his pension and gratuity:

Provided that the authority competent to dismiss or remove
him from service may, if the case is deserving of special consi-
deration, sanction a compassionate allowance not exceeding: two-
thirds of pension or gratuity or both which would have been
admissible to him if he had retired no cornponsataon pension.

(2) A compassionate allowance sanctioned under the proviso
to sub-rule (1) shall not be less than the limit specified in. sub-rule
(5) of rule 49.

CpAPTER VI

Regulation, of Amounts of Pension of Pre-193:8 Entrants

42. Scope.

The provisions of this Chapter shall apply to a Government
servant who on the 30th September, 1938, held a lien or a sus-
pended lien on a permanent pensionable post under the Govern-
ment or a Local Fund administered by the Government and bad
opted for:

(a) continuing under the rules applicable to him but for
the introduction of the new pension scheme; or

(b) drawing pension, including additional pension, under
the rules applicable to him but for the introduction of
the new pension scheme, reduced by the pension equiva-



Lent 0:[ the. gratuity admissible under the il",W pension
scheme and receiving in lieu of this reduction the death-
cum-retirernent gratuity as provided under this scheme.

4",). Retirement on completion of :30 years or 25 years qualifying
service.

(1) A retiring pension shall be granted to a Government
',,;servant who is permitted by the appointing authority to retire
after completing qualifying service of thirty years.

(2) A Government servant who has completed twenty-five
years' qualifying service and who holds a service or post speci-
fied in clause (1) of Article 349-A of the Civil Service Regula-
tions shall be entitled to a retiring pension if his resignation is
accepted or if he is required by the Government to retire.

Note.-The Government retains an absolute right to retire a
Government servant governed by this sub-rule after he has comple-
ted twenty-five years' qualifying service without giving any reasons
and no claim to special compensation on this account shall be enter-
tained. Tllis right shall not be exercised except when it is in the
public interest to dispense with the further services of Government
servant. "

(3) A Government servant, who has elected to retire under
this rule and has given necessary intimation to that effect to the
appointing authority, shall be precluded from withdrawing his
election subsequently except with the specific approval of such
authority .

.f:

Provided that the request for withdrawal shall be made
within the intended date of his retirement.

44. Regulations of amounts of pension.

(1) In the case of a Government servant to whom sub-rules
(2) and (3) do not apply, the amount of superannuation, retiring,
invalid or compensation pension shall be regulated 'as follows;
namely:-

Completed in monthly
period of qualifying service

(1)
50 and above

Maxium pension
per annumScale of pension

(2)

30j60th of average
emoluments

(3)

Rs. 5,000
-----_._--

(2) In the case of a Government servant who holds a service
or post specified in clause (a) of Article 349-A of the Civil Service



B.egulations, the amount of superannuation, fenfl11g, invalid or
compensation pension shall. be regulated as follows, namely r-s-

Completed six monthly Scale of pension Max imum pensionperiods of qpalifying Per annumservice
(1) (2) (3)

50 3D/60th of average
emoluments Rs. 5,000

i 51 30/60th of average
~1 emoluments Rs. 5,100
~
'.'

5~ 30/60th of averages~
:1 emoluments Rs. 5,2001
1
~ 53 30/60th of average~~
~ emoluments Rs. 5,300;{,l"

~
~ 54 30/60th of average
:'~ emoluments Rs. 5,400:t
[~

55 30/60th of average~

~
emoloments Rs. 5,500

"
~1 56 30/60th of average~
'j emoluments Rs. 5,600
.~

ti 57 30/60th of averageOJ

emoluments Rs. 5,700
x,
.".~
~ 58 30/60tn of average~t emoluments Rs. 5,8(101
;1 59 3D/60th of average
J emoluments Rs. - 5, flOO

60 and above 30/60th of average
emoluments Rs. 6,000



Hegulations, the amount of superannuation, retiring, invalid or
compensation pension shall be regulated as follows, namely r-e-

Completed six monthly Scale of pension Maximum pension
periods of qpalifying Per annum
service

(1) (2) (3)

50 30/60th of average
emoluments Rs. 5,000

51 30/60th of average
emoluments Rs. 5,100

52 30/60th of averages
emoluments Rs. 5,200

53 30/60th of average
emoluments Rs. 5,300

54 30/60th of average
emoluments Rs. 5,400

55 30/60th of average
emoloments Rs. 5,500

56 30/60th of average
emoluments Rs. 5,600

57 30/60th of average
emoluments Rs. 5,700

58 30/60tn of average
emoluments Rs. 5,8VO

59 30/60th of average
emoluments Rs. - 5,fJOO

60 and above 30/60th of average
emoluments Rs. 6,000



C.HAPTER. VII

Regulation of amounts of Pension of Post-1833 Entrants

47. Scope.

The provisions of this Chapter shall apply to a Government
servant;;;-

(a) Who on the 30th September, 1938, held a lien or a
suspended lien on a permanent pensionary post' under
the Government or a Local Fund administered by the
Government and did not opt for the provisions relat-
ing to pension .and gratuity as specified in clause (a)
or clause (b) of rule 42, and

Who entered Government service on or after the 1st
ber, 1938, or having entered service before that did
not hold a lien or a suspended lien ana permanent
pensionary post before that date.

(b)

48. Retirement on completion of 30 years' qualifying service.

(1) At any time after a Government servant has completed
30 years' qualifying service-
;>,

(a) he may retire from service, or
(b) he may be required by the appointing authority to

retire in the public interest
and in the case of such retirement the Government servant
shall be entitled to .a retiring pension;

Provided that-

(a) a Government servant shall give a notice in
writing to the appointing authority at least three
months before the date on which he wishes to
retire; and

(b) the appointing authority may also give a notice
in writing to a Government servant at least
three months before the date on which he is
required to retire in the public interest or three
months pay and allowances in lieu of such notice.

Provided further that where the Government servant giving
notice under clause (a) of the preceding proviso is under suspen-
sion, it shall be open to the appointing authority to -withhold per-
mission to such Government servant to retire under this rule.

(2) A Government servant, who has elected to retire under
this rule and .has given the .necessary intimation .to that effect to
the appointing authority, shall be precluded from withdrawinz
his election .subsequerrtly except with the specific approv"l of
such authority:

"



Provided that the request for wi thd ruwal shall be within
the intended date of his retirement.

(3) For the purposes of this rule the expression 'appointing
authority' shall mean the authorrty which is competent to make
appointments to the service or post from 'which the Government
servant retires.

49. Amount of pension.

(1) In the case of a Government servant retiring in accor-
dance with the provisions of this rule before completing' qualify-
ing service of ten years. the amount of service gratuity shall be
the appropriate amount as set out below, namely:-

Completed six monthly Scale of service gratuity
periods of qualifying
service

(1) (2)

1 ~ month's emoluments.

2 1 "
3 It "4 2 "
5 21 "
6 3 " "
7 31 "
8 4 "
9 4-3/8 "

10 4-3/4 " "
11 5-1/8 " "
12 5-1/2 "13 5-7/8
14 6-1/4 "15 6-5/8 " "
16 7 "17 7-3/8 " "
18 7-3/4 " "
19 8-1/8 "

2. (a) In the case of a Government servant retiring in accordance
with thQ provisions of these rules after completing qualifying service
of not less than ten years, the amount Ul pcnoion .:h~Jl t.he appropriate
amount as set out below, namely:
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Scale of Pension
Maximum pensloi-

(in rupeesper :l.l;nl~)

2 3

10/80ths of average emoluments 3750.GQ

3967.5g

~125.~O
.t312.5\i

~5i)f.1{j

~6$7.5'

~~75.H

5062.5@

5250.6i

5437.5@

5625.@0

5~1250

6000.00

6ili511
63i5~Oi
6%2.59
6750.00'

.6937:.50

7125.0@·

7312.5Q

7500.00
7687.53

7875.08

g062.50

8250.0Q

ll-437.5.

8625.00

8812.5fl

9000.00

9U7.50

9375.00

9562.50

9750.00

9937.50

10125.00

10t/80ths "

I J/80ths

11}!80tl1s "

12/80t115
12!)80ths ,.

13/80111s "

J 3j)801hs "

14/80tl1s

14tjSOths "
15/80ths

15t/80ths "

16/80tl1s

16} /80ths "
17/S0i!1s
17f!80ths .

18/80ths

18t/80ths"

19/80t115

19}/80ths

20/80ths

10}/80ths

21/8'Oth3

2H/SOths "

22/80th3
22tj80ths .,

23/80th5

23}/80ths "
24/80ths

24i!80ths ,

2S/SOth;

,.

25}/80ths !!

26/80th3
261/S0ths n

27/80ths'



,--~--~-----,..~----.--.~-.--,.
• 1 ,. •••••••penocs 01: quamymg Scale of Pension

Ivf;}.xirnurJtl pension

(in rupee, per annum}
Completed six monthly

Service:
---------_._-

• 2 3-----.--
55. 27t/80ths of averageemoluments 1031250

-r,/
28/80ths 105CQ.OO56. "

57. .28t/8Oths " 10687..50

51; .. 29/80ths 10875.00

5'. 29t/80ths ,. 11064,50

60. 30/80ths 11250,.00

61. 30!j80ths " 11437.50 ~..
.62. 31/80ths 11625.00

63. 3H/80ths " " 11812.50

.64 •. 32/80ths 12000.00
(i5 32tJ80ths 12000,00 . .:..... "

,66. and above 33/80ths 12(}OO.OO
--.>:;'>,:;;::

-----
(b)' Notwithstanding anything contained in clause (a), the amount of

invalid pension shall not be less than the amount of family pension admissible
under sub-rule (2) of Rule 54.

(3) In calculating the length of service, fractions of a year equal to six
'months and above shall be treated a, a completed six monthly period;

(4) The amount of pension shall be fixed at monthly rates
and be expressed in whole rupees and where the pension con-
tains a fraction of a rupee it shall be rounded off to the next
higher rupee:

Provided that in no case a pension in excess of the maximum
pension, prescribed under this rule shall be allowed.

(5) Where the amount of pension,
(a) calculated by taking into account dearness pay, or

(b) calculated after excluding dearness pay, but inclu-
sive of ad hoc increase sanctioned in the Ministry
of Finance Office Memorandum No. F. 15(13) EV
(A)/63, dated the 16th October, 1963, as amended
from time to time,

is less than forty rupees per mensem, the difference shall
be made good by the grant of further increase in pension:

Provided that nothing in this sub-rule shall apply to a
Government servant referred to in Rule 37.



(6) Nothing contained in sub-rule (5). shall apply to a rmutary
pensioner who on his re-employment in a civil service or post
had elected to draw his military pension under clause (a) of sub-
rule (1) of rule 19, if such a pensioner was allowed the benefit
of minimum pension of forty rupees per merisem (including
temporary increase or ad hoc increase or both) in respect of his
military service:

ProJ"rded that where the amount of military pension (includ-
ing ad hoc increase or temporary increase or both) is, forty
rupees per mensem or more, and h{s pension for civil service
(including ad hoc increase, if any) falls below forty rupees per
rnensem, his Civil pension shall be raised to forty rupees per
mensem in accordance with the provisions of sub-rule (5).

50. Death-cum-retirement gratuity.

(1) (a) A Government servant, who has completed five years'
qualifying service and has become eligible for service
gratUity or pension under rule 49, shall on his retire-
ment, be granted death-cum~retirement gratuity
equal to one-fourth of his emoluments for each com-
pleted six monthly period of qualifying service, sub-
ject to 16~ times the emoluments,

(b) 1£ a Government servant dies, While in service after
completing five years' qualifying service, the amount
of death-cum-retirement gratuity shall be equal to
12 times of his emoluments or the amount determined
Under clause (a), whichever is higher and it shall be
paid to his family in the manner indicated in sub-
rule (1) of rule 51 :

Provided that the amount of death-cum-retire-
ment gratuity payable under this rule shall, in no
case exceed thirty thousand rupees.

(2) If a Government servant, who has become eligible for
a service gratuity or pension; dies within five years from the date
of his retirement from service including compulsory retirement
as a penalty and the sums actually received by him at the time
of his death on account of such gratuity or pension including
ad hoc increase, if any, together with the death-cum-retirement
gratuity admissible under SUb-rule (1) and the commuted value
of any por tion of pension commuted by him are less than the
amount equal to 12 times of his emoluments; a residuary gratuity
equal to the deficiency may be granted to his family in the,
manner indicated in sub-rule (1) of rule 5l.

(3) (a) If a Government servant dies in the first year of
qualifying service, a death-cum-retirement gratuity
equal to two times of his emoluments at the time
of his death shall be paid to his family in the manner
indicated in SUb-rule (1) of rule' sr.



or

J;
j

I
I
!

(b) If a G().\,:ernn·.l~r:t Sf:.:li."'Jun_.t di(~~:;,aft2~' \)r one
year of qualtf'ying ser v ice bur before cGmpl''Cting fivn
years OJ qualifying service, the amountor cL::a;'h:
cum-retirement gratuity shall be equal to'six times
. of the emoluments. .

(4) (a) In. the .case of a Government servant to whom rule
54 applies, a contribution of an amount equal to
tw~ ~onth~' emoluments or five thousand rupees,
whichever IS less, shall be recovered out of the death-
cum-retirement gratuity: .

Provided that where the average emoluments are
treated as emoluments under sub-rule (5), the
amount of contribution shall be determined
reference to such average emoluments:

Provided further that no recovery
death-cum-retirement gratuity for contribution.
towards the family pension shall be. made in the case
of a Government servant retiring from service on or
after 22nd September, 1977.

(b) No such recovery shall be made
cum-retirement gratuity . payable
servant-

'(i) who retires before earning a pension, or

(ii) w.ho, at the time of death while in service or
the time of retirement, was an unmarried Govern-
ment servant or was a widower or a widow and
had no child or children.

Explanation=-In this sub-clause, ."child" orl!ehilc1ren"
legally adopted child Or children.

(iii) in respect of whom contributory family pension
is sanctioned under sub-rule (4) of rule -54.

(5) The emoluments for the purpose of gratuity admissible
under this rule shall be subject to a maximum of two thousand
and five hundred rupees per mensem, and shallbe reckoned in
accordance with rule 33:

Provided that if the emoluments of 'a Covernmel1t'~:~rvant
have been reduced during the last three years of his service other-
wise than as penalty, average emoluments as referred to in rule
34' may, at the discretion of the pension -sanctioning authority,
·lie -tr-eated as emoluments, .



(6) 8\JL' fh'-J nlJ-('n();:~2of this 'cuTe and rules .;)1. b:': all<l. 5~J.
"family', in relation D) a Government servant, means=-

(i) wife or wives including judicially separated wife or
wives in the case of a male Government. servant,

(ii) husband including judicially separated husband in
the case of a female Government servant,

(iii) sons including step sons and adopted sons,
(iv),junmarried daughters, including step daughters and

adopted daughters,
(v) widowed daughters including step' daughters and

adopted daughters,
(vi) father) including adoptive parents in the case of
(vii) mother ( individuals' whose personal low permits

) adoption,

(viii) brothers below the age of eighteen years including
step brothers,

(ix) Unmarried sisters and widowed sisters, including
step sisters,

(x) Marr-ied daughters, and
(xi) children of a pre-deceased son,

51':' Persons' to whom gratuity is payable.

(1) (a) The gratuity payable under rule 50 shall be paid to
the person or persons on whom the right to receive
the gratuity is conferred by means' of nomination
under .rule 53;

(b) If there is no such nomination or if the nomination
made does not 'subsist, the gratuity shall be paid in
the manner indicated below i-s-

I
l

"

l

if there are one ormore surviving members of
the family as in clauses' (i), (ii) and (iv) of sub-
rule (6) of rule 50, to all such-members in equal
shares;
if there. are .no such surviving members of the
family as in sub-clause .(i) above, but there are
one or more members as in clauses (v), (vi), (vii),
(viii), (ix), (x) and (xi) of sub-rule (6) of rule 50,
to all such members in equal shares.'

(2) If a Government servant dies after retirement without
receiving the gratuity admissible under sub-rule (I) of rule-50 the
gratuity shall be disbursed to the family in the manner indicated
in sub-rule (I),

(3) The right of a female member of the family, or that of a
brother, of a Government servant, who dies while in service or
after retirement to receive the share of gratuity . shall riot be

.(i)

(ii)



arreeted if the female member rnarr ies 01." re-marries, cr the
brother attains the age of eighteen years, after the death of the
Government servant and before receiving her or his share of
the gratuity.

(·4) Where gratuity is granted under rule 50 to a minor
member of the family of the deceased Government servant, it
shall be payable to the guardian on behalf of the minor.

""(
52. Lapse of death-cum-retirement gratuity.

Where a Government servant dies while in service or after
retirement without receiving the amount of gratuity and leaves
behind no family and-

(a) has made no nomination, or
(b) the nomination made does not subsist,

the amount of death-cum-retirement gratuity payable in respect
of such Government servant under rule 50 shall lapse to the
Government.

53. Nominations.

(1) A Government servant shall, on his initial confirmation
in a service or post, make a nomination inForm 1 Or Form 2, as
may be appropriate in the circumstances of the case, conferring
on one or more persons the right to receive the death-cum-r-et.ire-
ment gratuity payable under rule 50:

Provided that if at the time of making the nomination-

(i) the Government servant has a family, the nomination
shall not be in favour of any person or persons other
than the members of his family; or

(ii) the Government servant has no family, the nomina-
tion may be made in favour of a person or persons,
or a body of individuals, whether incorporated or
not.

(2) If a Government servant nominates more than one per-
son under sub-rule (1), he shall specify in the nomination the
amount of share payable to each (if the nominees in such manner
"as to cover the entire amount of gratuity.

(3) A Government servant may provide in the nomination-

(i) that in respect of any specified nominee who predeceases
the Government servant, or who dies after the death of
the Government servant but before receiving the pay-
ment of gratuity, the right conferred on that nominee
shall pass to such other person as may be specified in the
nomination:

Provided that if at the time of making the nomination the
Government servant has a family consisting of more than one mem-

,
~



"t;Sl'\ the person S0 Sp0.cjJ~ed s!!.811 X!J)t be ·:74 person other t.han a member
of his family:

Provided further that where a Government servant has only one
member in his family, and a nomination has been made Jb his favour,
it is open to the Government servant to nominate alternate nominee;
or norninees in favour of any person or a body of individuals, whether
incorporated or not;

.~>
(U) that the nomination shall become invalid in the event

of the happening of the contingency provided therein.

(4) The nomination made by a Government servant who has
no family at the time or making it, or the nomination made by a
Government servant under the second proviso to clause (i) of sub-
rule (3) where he has only one member in his Ialimy shall become
invalid in the .event of" the Government servant subsequently
acquiring a family, or an additional member in the family, as the
case may be.

(5) A Government servant may, at any time, cancel a nomi-
nation by sending a notice in writing to the authority mentioned
in sub-rule (7) :

Provided that he shall, along with such notice, send a fresh
Ilwination made in accordance with this rule.

(6) Immediately on the death of a nominee in respect of
whom no special provision has been made in the nomination
under clause (i)or sub-rule (3) or under concurrence of any event
by reason of which the nomination becomes invalid in pursuance
of clause (ii) of that sub-rule, the Government servant shall send
to the author ity mentioned in sub-rule (7) a notice in writing
cancelling the nomination together with a fresh nomination made
in accordance with these rules.

(7) (a) Every nomination made (including every notice of
cancellation, if any, given) by a Government servant under this
rule shall be sent-

(i) in case the Government is a permanent Gazetted
Government servant other than a Gazetted Govern-
ment servant referred to in sub-rule (1) of rule 59,
to the audit officer concerned; and

(ii) in any other case, including that of a Gazetted
Governm.ent servant referred to in suo-rule (1) of
rule 59, to the Head of Office.

(b) The Audit Officer or the Head of Office, as the case
may be, Sh8.11, immediately on receipt of the nomination referred
to in clause (a), countersign it indicating the date of receipt and
keep it under his custody.

(e) (i) The Head of Office may authorise his subordinate
Gazetted Officer to countersign the nomination
form of non-Gazetted Government servants.



I !

(ii) ::;IJII~;llJld ""l\l'\<C'j 1""'\;I,dlll!~ receipt or norninat.ion
:,1\.:11\. !'w 11\;,<1" Ii! II", :-;"I'VlCC Book of the n011-
Gn,,';ll:tud (iOi./i}I'l\!,il"nl. :il'I'Viwt

(8) Every nomlnntlon fr!.;',.l'i, Illltl (;\f('I'Y notice of cancellation
given, by a Government N''I''J:ln!. ilh:"tll, 1.1) the' extent that it is
valid take effect trorn tho dittq on which It is received by the.
authority mentioned In !lIJh'"ntl'1 ('/1.
54; .Contr-ibutory 11'~~l'nll;YP'HVllon,

(1) The provislons oj! I:hlw rule shal l apply-

(a) to tit Government ;lot'VUll\; entering service in a pen-
sionable 0;)JtnbllnhrlHml, on or ul'ter the 1st January,
H1G4; and

(b) to a Government IJ!H'VGmt who was in service on the
31st: December, t nO:l and carne to be governed by the
provlslon o!~the Irnmily Pension Scheme for Central
Government Inri! pln,Yc'Nl, 1~)(j4, contained in the
Ministry 01: l,i'ttHUICl~ Office Memorandum' No; 9(16)-
EV (A)/na, dn\.(~d \:IV! :l1!~tDecember; 1963, as in force
immed iutoly bel'ore Hie commencement to these
rules.' ' .. ,

(2) Subject to the provisions 01' sub-rule (5) and without
prejudice to the provisions contained in sub-rule (3)., where a

. Government servant dh~s-
(a) after a completion 01: not less than One year's conti-

nuous -service, or ,. .'" '..
(b) after retirement from service and was on the date

of death in receipt 01' a pension qT compassionate
allowance, re Ierred to in Chapter V, other than. the
pension referred to in rule 37,' ..

thefainily of. the deceased shall be entitled to a Contributory
. Family Pension (hereinafter in this rule r eIer red to as .Iamily
pension) the amount of which shall be determined in accordance
with the Table below r+-

""\. .•_ •••.•_~-...r: __ ~_""'s« ':..w.,....~.." __ ~" •.•

Pay of Government servant Amount of monthly family pension,
.~--------- - ---_. --- ---- -'-._-,.,",-- ---." .. ,-, ' " .. '--, -.-,~-,-.----.'- .. '-- .--..,.~-' -' '.,- . ' ..'" .. -- -.-.". -~-- ..-- .. ---.~

j)Below Rs. 400/-

ii) Rs;400/-and above but
below Rs, 1;200/-

30% of pay subject to a mini-
mum of Rs, 60/- and a maximum
of Rs', 100(-,

15% ofpaysubjec( to a mmi-
mum of Rs. 100/- . and a maxi-
mum of'-Rs; 160r-. . .. ;'.

iii) its, 1,200/- and above 12% of pay subject to a mini-
mum oiRs. 160/- and a maxi-
m-urn of Rs. 250/-.



-T ~...;.,

'Ehr:-; ?~T.'2·'Junt·~;:f£2.;:~~l~/ pension shall 8'2 fixe d [;.: ;::\J.ci:tl:ly TDt2S
and be expressed in whore rupees and wner e the tall1.ily pen..sion
contains a fraction of a r upee, it shall be rounded off to the next
higher rupee:

Provided that in no case a family pension in excess of the
maximum prescribed under this rule shall be allowed.

(3) (a) (i) &u.bject to the provisions of sub-rule (5), where a
Government servant, who is not governed by the Workmen's Com-
pensation Act, 1923 (8 of 1923), dies while jn service after .having
rendered not less than seven years continuous service, the rate of
family pension payable to the family shall be equal to 50 per cent
of the pay last drawn or twice the family pension admissible under
sub-rule (2), whichever is less, and the amo unt so admissible shall be
payable fr011:1the date following the date of death of the Government
servant for a period of seven years. or for a period upto the date on
which the retired deceased Government servant would have attained
the age of 65 year's had he survived, whichever is less.

(3) (a) (ii) In the event of death of a Government servant after
retirement, the family pension as determined under sub-rule (i) shall
be payable for a period of seven years, or for a .per-iod up to the date
on which the retired deceased Government servant would have attain-
ed the .age of 65 years had he survived, whichever is less:

Provided that in no case the amount of family pension
determined under this clause shall exceed the pension sanctioned on
retirement from Government service:

Provided fnrther that where the amount of pension sanc-
tioned on retirement is less than the amount of family pension
admissible under sub-r-ule (2), the amount of family pension deter-
mined under this clause shall be limited to the amount of family pen-
sion admissible under sub-rule (2).

Explanation: For the purpose of this sub-clause,pension sanc-
tioned on retirement includes the part of the' pension which the
retired Govermnent' servant may have commuted before death."

(b) (i) Where a Government servant, who is governed by the
Workmen's Compensation Act, ·1923 (8 of 1923) die"
while in service after having rendered not less than
seven years'continuous service, the rate of family
pension payable to the family shall be equal to 50 per
cent of the pay last drawn or one and a half times
the family pension admissible under sub-rule (2).
whichever is less.

(ii) The family pensionso determined under sub-clause (i)
shall be payable for the period mentioned in clause (a) :

Provided that where a compensation is not pay-
able under the aforesaid Act, the pension sanctioning
authority shall send a certificate to the Audit Officer

:~:



'.'>.~.'..

to the effect that the Iarruly or the deceased Govern-
ment servant is not eligible for any compensation
under the aforesaid Act and the family shall be paid
family pension on the scale, and for the period,
mentioned in clause (a).

(c) After the expiry of the period referred to in clause (a),
the family, in receipt of family pension under that clause
or under clause (b), shall be entitled to family pension at
the rate admissible t.mder sub-rule (2).

(ii) The family of such Government servant shall be
authorised the payment of family pension on the scale,
and for the period mentioned in clause (a) of sub-rule
(3) and on the expiry of that period award under the
Central Civil Services (Extraordinary Pension) Rules
shall become payable.

(4) (a) (i) Where an award the Central Civil Services (Extra-
ordinary Pension) Rules is admissible, no payment of
family pension under this rule shall be authorised ex-
cept in a case ·where a Government servant dies, as a
result of 'risk of office' or 'special risk of office' as
defined, in the aforesaid rules, after having rendered
continuous service of not less than seven years.

(b) Where the payment of family pension under clause
(a) has been authorised to a widow or widower, nothing
contained in that clause shall be construed as prevent-
ing the child or children, if any, from drawing pension
under the Central Civil Services (Extraordinary Pen-
sion) Rules.

(c) Where a Government servant referred to in clause (a)
dies after having rendered not less than one year's
continuous service, but before completion of seven
years' continuous service, and is not survived by a
widow or widower, but is survived only by child or
children, such child or children shall be authorised
the payment of family pension as admissible under
sub-rule (2) if such pension is higher than the award
under the Central Civil Services (Extraordinary Pen-
Pension) .Rules.

(5) The grant of family pension under sub-rule (2) or sub-
rule (3) shall be subject to the payment of contribution
under sub-rule (4) of rule 50 or under any order issued
by the Government, and nothing contained in this sub-
rule shall apply to the grant of Earn.ily pension under sub-
rule (4).



The }:Jel'iod It)l· which family pension is payable sh.dll ~je
as follows:-
(i) in the case of a widow or widower, up to the date

of death or remarriage, whichever is earlier;
(ii) in the case of a son, until he attains the age of

eighteen years; and
(hi) in the case of an unmarried daughter, until she
,> attains the age of 21 years or until she gets married,

whichever is earlier.

"Provided that if the son or daughter of a Government ser-
vant is suffering from any disorder or disability of mind or is
physically crippled or disabled so as to render him or her unable
to earn a living even after attaining the age of 18 years in the
case of the son and 21 years in the case of the daugther, the
family pension shall be payable to such son or daughter for life
subject to the following conditions, namely:-

(i) if such son or daughter is one among two or more children
of the Government servant, the family pension shall be
initially payable to the minor children in the order set
out in clause (iii) of sub-rule (8) ofthisrule until the last
minor child attains the age of 18 or 21, as the case may
be, and thereafter the family pension shall be resumed in
favour. of the son or daughter suffering from disorder or
disability of mind or who is physically crippled or disabl- .
ed and shall be payable to him/her for life;

[ii) if there are more than one such son or daughter suffering
from disorder or disability of mind or who are physically
crippled or disabled, the family pension shall be paid in
the following order namely :-
(a) firstly to the son, and if there are more than one

son, the younger of them will get the family pension
only after the life-time of the elder;

(b) secondly, to the daughter, and if there are more than
one daughter, the younger of them will get the
family pension only after the life-time of the elder;

(iii) the family pension shall be paid to such son or daughter
through the guardian as if he or she was a minor;

(iv) before allowing the family pension for life to any such
son or daughter, the sanctioning authority shall satisfy
that the handicap is of such a nature as to prevent him
or her from earning his or her livelihood and the same
shall be evidenced by a certificate obtained from a medi-
cal officer not below the rank of a Civil Surgeon setting
out, as far as possible, the exact mental or physical condi-
tion of the child;

(v) the person receiving the family pension as guardian of
such son or daughter shall produce every three years a



certificate rrorn a medical officer n'.ot ~!=lelo\/v ;~h:7!'E!nl{ c'r ~.
Civil Surgeon to the effect that he or she continues to
suffer fro= disorder 01' disability of mind or corit irrues
to be physically crippled or disabled,

Explanation.-(a) Only the disability which manifests itself before
the retirement or death of the Government servant while in service
shall be taken into account for the purpose of grant of family pension
under this sub-rule. "

(b) A daughter shall become' ineligible for family pension
under this sub-rule from the date she gets married. '

(c) The family pension payable to such a son or daughter
shall be stopped if he or she starts earning his/her livelihood.

(d) In such cases itsha11 be duty of the guardian to furnish
a certificate to the Treasury or Bank, as the case may be, every
month that (i) he or she has not started earning his/her+Iive'li-
hood; (U) in the case of daughter, that she has not yet married.

(7) (a) (i) Where the family pension is payable to more
widows than one, the family pension shall be paid
to the widows in equal shares,

(ii) On the death of a widow, her share of the family
pension shall become payable to her eligible child:

Provided that if the widow is not survived by
any child, her share of the family. pension shall
cease to be payable.

(b) Where the deceased Government servant or pen-
sioner is survived by a widow but has left behind
eligible child or children from another wife who
is not alive, the eligible child or children shall be
entitled to the share of the family. pension which
the mother would have received if she had been
alive at the time of the death of the Government
servant or pensioner.

(8) (i) Except as provided in sub-rule (7) thefamily pension
shall not be payable to more than one member of the
family at the same time.

(ii) If a deceased Government servant or pensioner leaves
behind a widow or widower, the family pension shall
become payable to the widow or widower. failing
which to the eligible child.

(iii) If sons and unmarried daughters are alive, unmarried
daughters shall not be eligible for family pension
unless the sons attain the age of eighteen years and
thereby become ineligible for the grant of family
pension.

(9) Where a deceased Government servant or pensioner
leaves behind more children than one the eldest eligible child
shall be entitled to the family pension for the period mentioned



H1 clause (i) or (ii) of sub-rule (i), as the case may be, and after
the exprry of that period the next child shall become eligible for
the grant of family pension.

(10) Vlhere family pension is granted under this rule to a
minor, it shall be payable to the guardian on behalf of the minor.

(11) In case both wife and husband are Government servants
and are governed by the provisions of this rule and one of them
dies while ·in service or after retirement, the family pension
in respect of the deceased shall become payable to the surviving
husband or wife and in the event of the. death of the husband
or wife, the surviving child or children shall be granted the two
family pensions in respect of the deceased parents, subject to
the limits specified below, namely:-

(a) (i) if the surviving child or children is or are eligible to
draw two family pensions at the rates mentioned in
sub-rule (3), the amount of both the pensions shall
be limited to five hundred rupees per mensem :

(ii) if one of the family pensions ceases to be payable at
the rate mentioned in sub-rule (3), and in lieu thereof
the pension at the rate mentioned in sub-rule (2)
becomes payable, the amount of 'both the pensions
shall also be limited to five hundred rupees per men-

;., sem;
(b) if both the family pensions are payable at the rates men-

tioned in sub-rule (2), the amount of two pensions shall be limi-
ted to two hundred and fifty rupees per mens em.

(II-A) .. Where a female Government servant or rnale Govern-
ment servant dies leaving behind a judicially separated husband or
widow and no child or children, the family pension in respect of the
deceased shall be payable to the person surviving. :

Provided that where in a case the judicial separation is
granted on the ground of adultery and the death of the Government
servant takes place during the period of such judicial separation, the
family pension shall not be payable to the person surviving.

(ll-B). (a) Where a female Government servant or male Govern-
ment servant dies leaving behind, a judicially separated husband or
widow with a child or children, the family pension payable in res-
pect of the deceased shall be payable to the surviving person pro-
vided he or she is the guardian of such child or children.

(b) Where the surviving person has ceased to be guardian
of the child or children, such family pension shall be payable to
the person who is the actual guardian of such child or children."

(12) (a) (i) As soon as a Government servant has completed
one year's continuous service, he shall give
details of his family in Form 3 to the Audit Offi-
cer, if he is a gazetted Government servant other

II



than. a gazetted Covernment ser-vant referred tel
in. sub-rule (1) of rti.lc 5:~}1 or to t~'12H2ad of
Office, if he is a non-gazetted Covarnrnent ser-
vant or a gazetted Covernment servant referred
to in sub-rule (1) of rule 59~:

Provided that a Government servant holding
a lien or a suspended lien on a non-gazetted ser-
vice or post and holding a gazetted service or
post in a temporary or officiating capacity shall
furnish the details of his family in Form 3 to the
Head of Office;
(ii) If the Gove~rnment servant has no family, he
shall furnish the detail in Form 3 as soon as he
acquires a family.

(b) The Government servant shall communicate to the
Audit Officer or the Head of Office, as the case may
be, any subsequent change in the size of his family,
including the fact of marriage of his female child.

(c) The Audit Officer shall on receipt of the said Form
3 keep it in safe custody and acknowledge the receipt

of the said .Form 3 and all further communications
received from the Government servant in this
behalf.

(d) The Head of Office shall, on receipt of the said
Form 3, paste it in the service book of the Govern-
ment Servant concerned and acknowledge receipt of
the said Form 3 and all further/communications
the said Form 3 and all further communications
received from the Government servant in this
behalf.

(e) The Audit Officer or the Head of Office, as the case
may be, on receipt of communication from the
Government servant regarding any change in the
size of family shall incorporate such a change in
Form 3.

(13) The ad hoc increase in pension, sanctioned in the Minis-
try of Finance Office Memorandum of F. 15(13)-EV (A)/63 dated
the 16th October, 1963, as amended from time to time, shall not
be payable to the family in receipt of a family pension under this
rule.

(14) For the purpose of this rule,-

(a) "continuous service" means service rendered in a
temporary or permanent capacity in a pensionable
establishment and does not include-
(i) period of suspension, if any, and
(ii) period of service, if any, rendered before attain-

ing the age of eighteen years;



:"falTI.ily·, in relation to ~~, Government servant
rneans->

(i) "vile in the case -of a male Government servant,
or husband in the case of a f'emale Gover nme nt
servant, provided the marriage took place before
the retirement of the Government servant;

(ii) a judicially separated wife or husband such,
separation not being granted on the ground of

7,i adultery provided the marriage took place before
the retirement of the Government servant;

(Hi) son who has not attained the age of, eighteen
years and unmarried daughter who has not
attained the age of twenty-one years, including
such son and daughter adopted legally before
retirement but shall not include son or daughter
born after retirement;

(c) 'pay' means the emoluments as specified in rule 38:
Provided that in a case in which average emolu-

ments as referred to in rule 34 are treated as emoluments for
the purpose of death-cum-retirement gratuity referred to in
rule 50, such average emoluments shall be treated as pay,

(15) Nothing contained in this rule shall apply to-
(a) a re-employed Government servant who had retired
before the 1st January, 1964, from-

(i) civil service on retiring pension or superannua-
tion pension, or

(ii) military service on retiring pension, service pen-
sion, invalid pension, and who, on the date of re-
employment had attained the age of supernnua-
tion applicable to the post in which he is re-
employed;

(b) a military pensioner who has retired from military
service on or after the 1st January, 1964, or retires
from such service after the commencement of these
rules, on retiring pension, service pension or invalid

,., pension and is re-employed in a civil service or post
before attaining the age of superannuation:

Provided that for the grant of ordinary family
pension such Government servant is governed by
Army Instruction 2/5/64, as amended from time to
time, or corresponding Navy or Air Force Instruc-
tion,

55, Non-contributory family pension.

(1) The provisions of this rule shall apply to a Government
servant who was in service on the 31st December, 1963 and had



specificarl y opted lor the scheme or Iami iy pension (hereinafter
in this rule referred to as non-contributory family pension) admis-
sible under the Ministry of Finance Office Memorandum
No. F. 30 E. (Spl.)/47, dated the 17th April, 1950, as in force
immediately before the commencement of these rules.

(2) A non-contributory family pension shall be granted for
a period not exceeding ten years to the-family of a Government
servant who dies while in service after completion of not less
.than twenty years' qualifying service:

Provided that the Government may, in exceptional circums-
tances grant such pension to the family of a Government servant
who dies while in service after completion of not less than ten
years' qualifying service:

Provided further that the period of payment shall, in no case,
exceed beyond a period of five years from the date on which the
Government servant would have retired in the normal course
on superannuation pension.

E:xplanation.-While a Government servant dies while on exten-
sion of service, the date up to which extension of service had been
granted to him before his death shall be construed as the date on
which the Government servant would have retired on superannua-
tion pension.

(3) A Government servant who, at the time of his retirement,
including compulsory retirement as a penalty, had rendered
qualifying service of not less than twenty years and dies within
five years of the date of his retirement, a non-contributory family
pension shall be granted to his family for the unexpired portion
of frve years from the date of his retirement.

(4) (a) The amount of non-contributory pension payable
under sub-rule (2) shall be one-half of the superan-
nuation pension which would have been admissible
to the Government servant had he retired on the
date following the date of his death.

(b) The amount of non-contributory family pension pay-
able under sub-rule (3) shall be one-half of the pen-
sion sanctioned to the Government servant at the
time of his retirement and if the penstorier had before
his death, commuted a part of his pension, the com-
muted part of the pension shall be deducted from the
amount of non-contributory family pension:

Provided that the amount of non-contributory family pen-
sion payable under clause (a) or clause (b) shall be subject to a
maximum of one hundred and fifty rupees per month and a
minimum of forty rupees per month:

Provided further that where the amount of non-contributory
family pension, (calculated after taking into account, the ad hoc
inter case, if adrrrissrble, sanctioned in the Ministry of Finance
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C)mce IvL~=nl0I'anC1UlTl. 1\[0. 15(;~1)·-E·'i! (J~)/b:J~ dated the 16th Q'ctcber,
IlJ6:3, as amended from time to time) is less than forty rupees
per month, the difference shall be m ade good by the grant of
f ur-thc r increase in the amount of non-contributory family pen-
sion.

(5) No non-contributory family pension shall be payable
under this ru1e-

·'(a) to a person mentioned in clause (b) of sub-rule (6),
without production of reasonable proof that such
person was dependent orr the deceased Government
servant for support;

(b) to an unmarried female member of a Government
servant's family, in the event of her marriage;

(c) to a widow female mem.ber of a Government servant's
family in the event of her re-marriage, and

(d) to a brother ofa Government servant, on his attain-
ing the age of eighteen years.

(6) (a) Except as may be provided by nomination under
sub-rule (7), the non-contributory family pension
sanctioned under this rule shall be payable-

(i) to the widow, and if there are more widows than
one, to the eldest surviving widow, if the deceas-
ed was a male Government servant, or to the
husband, if the deceased was a female Govern-
ment servant.

Explanation.-The expression "eldest surviving widow" shall
be construed with reference to the seniority according to the date
of the marriages of the surviving widows and not with reference
to their age;

(ii) failing a widow or husband, as the case may be,
to the eldest surviving son;

(i ii) failing (i) and (ii) above, to the eldest surviving
unmarried daughter;

(iv) failing the above, to the eldest surviving widowed
daughter.

(16) If there are no surviving member of the family as in
clause (a) the non-contributory family pension may be granted;

(i) to the father; -
(U) failing (i) above, to the mother;
(iii) failing (i) and (ii) above, to the eldest surviving

brother below the age of eighteen years;
(iv) failing (i) (ii) and (iii) above, to the eldest servi-

ving unmarried sister;



failing the above to the f~lclestsurviving \,);Ii.d:)\}/~~c!
sister.

(7) (a) A Government servant on his confirmation in a ser-
vice or post, may make a nomination in Form 4 indi-
eating the order in which a non-contributory family
pension should be paid to the members of his fami1y
and, to the extent it is valid, the non-contributory
family pension shall be payable in accordance with

-,~ such nomination:

Provided that the persons concerned satisfy the
requirements of sub-rule (5) olf the date from which
such non-contributory pension may fall due.

(b) In case the person concerned does not satisfy the
requirements of sub-rule (5), the non-contributory
family pension shall be granted to the person next
lower in the order shown in the nomination.

(c) The provisions of sub-rule (5), (7) and (3) of rule 53
shall apply in respect of nominations made under
this sub-rule.

(8) (a) A non-contributory family pension granted under this
sub-rule shall not be payable to. more than one mem-
berof a Government servant's family at the same
time.

(b) If the non-contributory family pension granted under
this rule ceases to be payable on account of death
or marriage of the recipient or other causes, it shall
be regranted to the person next lower in the order
.mentioned in sub-rule (6) or to the person next lower
in the order shown in the nomination made under
sub-rule (7), as the case may be, who satisfies the
other provisions of this rule.

(9) A non-contributory family pension sanctioned under this
rule shall be tenable in addition to any extra-ordlnary
pension or gratuity or compensation that may be granted
to the members of a Government servant's family.

(10) Where non-contributory family pension is granted under
this rule to a minor member of the family of the deceas-
ed Government servant, it shall be payable to the guar-
dian on behalf of the minor.

(11) For the purpose of this rule, the expression 'family' in
relation to a Government servant means, the family as
defined in clauses (i) to (viii) of sub-rule (6) or rule 50.



Applications for and Sanction of Pensions

GENERAL.

56. Preparation of list of Government servants due for retire-
ment.

(1) Ev~ry Head of the Department shall have a list prepared
every six months, that is, on the 1st January and the
1st July each year of all gazetted and non-gazetted
Government servants who are due to retire within the
next 24 to 30 months of that date.

(2) A copy of every list referred to in sub-rule (1) shall be
supplied to the Audit Officer concerned not later than
the 31st January or the 31st July, as the case may be,
of that year.

(3)' In the case of a Government servant retiring for reasons
other than by way of superannuation, the Head of the
Department shall promptly inform the Audit Officer as
soon as the impending retirement becomes known to him.

57. Intimation to the Estate Officer in the Public works depart-
A ment regarding issue of 'No Demand Certificate'.

The Head of the Department or the Head of Office shall
write to the Estate Office in the Public 'Works Department at least
one year before the anticipated date of retirement of a Govern-
ment servant who is in occupation of a Gover-nrnent aocornrrioda-
tion, for issue of 'No Demand Certificate' so that the sanction
of pension and gratuity is not delayed and the necessary Govern-
ment dues are realised within the period specified in sub-rule
(3) ,of rule 76.

58. Submission of application for pension.

(1) Every Government servant shall submit in writing an
application for pension in Form 5 :

Provided that a gazetted Government shall send his appli-
cation direct to the Audit Officer and a non-gazetted Govern-
ment servant to the Head of Office.

(2) Every Government shall submit his application for pen-
sion at least two years in advance of the date of his anticipated
retirement:

Provided that-

(i) in a case in which the date of retirement cannot
be foreseen two years in advance, the applica-
tion shall be submitted immediately after the
date of retirement is settled; and
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years shall submit the application I,r,); the time
of proceeding on such leave,

50. Gazetted Government servants drawing pay on establish-
ment bills and other Governmenf servants holding gazetted
posts in officiating capacity.

(1) A gazetted Government servant whose pay and allow-
ances are drawn by the Head of Office on establishment
bills shall be treated as a non-gazetted Government ser-
vant. Such Government servant shall submit his appli-
cation for pension to the Head of Office and the proce-
dure laid down in rules 66 to 74 (both inclusive) shall
apply to him.

(2) In the case of a Government servant holding a lien or a
suspended lien on a non-gazetted post and holding a
gazetted post in a temporary or officiating capacity at
the time of retirement and whose pay and allowances, are
not drawn by the Head of Office on establishment bills,
the Head of Office shall send the service book of the
Government servant concerned to the Audit Officer at
least one year in advance of the date of retirement of
such Government servant or as soon as possible if such
Government servant is promoted to officiate in a
Gazetted post only during the last year of his service,
after verifying that the certificate of verification relating
to non-gazetted service has been recorded and that the
service book is completed in all respects.

Authority competent to sanction pension,

(1) (a) The Head of the Department or any other authority
competent to make appointment to the post substan-
tively held by the retiring Government servant shall
be competent to sanction pension and gratuity.

(b) The authority referred to in clause (a) shall, after
considering the facts of the case and having due
regard to the provisions of rule 6, record in Form 6
his orders as to whether the service rendered by the
Government servant has been satisfactory and i~;
approved for the grant of full pension or gratuity
or both admissible under the rules or whether the
service so rendered has not been thoroughly satis-
factory and what reduction should, for that reason,
be made from the full pension or gratuity or both.

(2) Omitted.

61. Revision of pension after sanction.

(1) Subject to the provisions of rules 8 and 9, pension once
sanctioned after final assessment shall not be revised to the

60.



beC0111eS necessary, on account of [I. clerical error, subscq uent.Iy :

Provided that no revision of pension to the disadvantage
of the pensioner shall be ordered by the pension sanctioning
authority without the sanction of the Finance Department if the
clerical error is detected after a period of two years from the
date of sanction of pension.

(2) 'For the purpose of sub-rule (1), the Government servant
concerned shall be served with a notice by the pension sanction-
ing authority requiring him to refund the excess payments of
pensions within a period of two months from the date of receipt
of notice by him.

(3) In case the Government servant fails to comply with the
notice, the pension sanctioning authority shall, by order in writ-
ing direct that such excess payment shall be adjusted by short
payments of pension in future, in one or more instalments, as
the said authority may direct.

62. Preparation of pension papers.

A The Audit Officer concerned shall undertake the work of
preparing pension papers in Form 7 two years before the date on
which a Government servant is due to retire on superannuation,
or on the date on which he proceeds on leave preparatory to
retirement, whichever is earlier. This work shall not be delayed
till the Government servant has actually submitted his appli-
cation for pension.

Explanation.-In this rule and in rules 63, 64 and 65 the expres-
sion "Government servant" means a gazetted Government servant
other than a gazetted Government servant referred to in sub-rule
(1) of rule 59.

63. Further action to sanction pension.

(1) (a) The Audit Officer concerned shall send to every
Government servant, under intimation to the Head of
the Department or where the retiring Government
servant is himself the Head of the Department, to the
Department concerned, the application for pension
in Form 5 two years in advance of the date on which
the Government servant attains the age of superan-
nuation or before the date of his anticipated retire-
ment, if earlier" with the request that it should be
returned to him duly completed within a period of
three months from the date of issue of intimation to
the Government servant by him but in no case later
than the actual date of retirement.

GAZETTED GOVERNMENT SERVANTS
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(b) The Audit Officer shall a lso (ic~;v"the att'2ntlun uf
the retiring Government servant to the provisrcns
of rule 83.

(2) On receipt of a copy of appl icatiorr [or pension from the
Audit Officer, the retiring Government .servant shall return it
duly completed to the Audit Officer within the period mentioned
ip sub-rule (1) under intimation to the Head of the Department
if he himself is the Head of the Department.

(3) (a) The Head of the Department shall communicate
the order of the pension sanctioning authority to the
Audit Officer in Form 6 within a period of three
months from the date of receipt of the intimation
referred to in sub-rule (1) but in no case later than
the date of retirement of the Government servant.

(b) If the orders of the pension sanctioning authority are
not received by the Audit Officer within the period
mentioned in clause (a), he shall assume that the
retiring Government servant has been allowed full
pension or gratuity or both as admissible under the
rules.

(c) If, after the communication of the order of sanction
to the Audit Officer, any event occurs which has a
bearing on the amount of pension admissible, the
fact shall be promptly reported to the Audit Officer
by the pension sanctioning authority.

(d) In case no such event has occurred, a report to the
effect together with a certificate as to the satisfactory
nature' of the service rendered by the Government
servant after the despatch of Fcrrn 6 mentioned in
clause (a) shall be forwarded to the Audit Officer
within a week of the date on which the Government
servant retires.

(4) The Head of Office shall furnish to the Audit Officer at
least fourteen days before the date of retirement of the Govern-
ment servant, the following particulars, namely;-

(a) Government dues recoverable out of the gratuity
before payment is authorised, that is to say,-
(i) contribution towards contributory family pen-

sion, if applicable;
(ii) Government dues which have been ascertained

and assessed;

(b) amount of gratuity to be held over for adjustment of
Go-o cr-nmcrrt dues which have not been assessed so
far:



Provided that the i;.udit Officer shcill ii.ct be 1-2-

quired to withhold an amount of gratuity [or adjustment of
Government clues 'which have not been assessed, if under
rule '76 the Government servant has made a cash deposit for
furnished a surety of a permanent Government servant.

"(4-A) If the dues which are not assessed are wholly or partly
due to non-vacation of Government accommodation after retirement,
the Head of Office shall, within six months from the date of retire-
ment, cornmflriicate the fact to the Audit Officer and where no such
communication is received by the Audit Officer, he shall presume
that the amount withheld relates to unascertainable dues not connec-
ted with the non-vacation of Government accommodation and shall
proceed to refund such amount".

(5) When the Government servant has retired from service,
a notification in the Official Gazette specifying the actual date of
his retirement shall be issued within a week of such date and a
copy of every such notification shall be forwarded immediately
to the Audit Officer:

Provided that where a notification in the Official Gazette
regarding the grant of leave preparatory to retirement to a
Government servant is issued, a further notification that the
Government servant actually retired on the expiry of such leave
sha ll not be necessary unless the leave is curtailed and the retire-
ment is for any reason ante-dated or postponed.

(6) The Audit Officer shall finally assess the pension and
gratuity and if the pension is payable in his circle of audit he
shall, after taking into account the orders of the pension sanc-
tioning authority and the audit enfacement on section 1 of Part
III of Form 7 and the dues mentioned in sub-rule (4), prepare
the Pension Payment Order and order for the payment of gra-
tuity:

Provided that the Pension Payment Order and order for
~he payment of gratuity shall not be issued more than a fortnight
In advance of the date on which the Government servant is due
to retire.

P) If the pension is payable in another circle of audit, the
Audit Officer shall send the necessary payment authority to the
Audit Officer of that circle who shall arranse payment at the
Treasury concerned. b

orNe~8)fo~h:h!a~ta~~!~~ ~:u; 0: ~he Pension Payment Order and
to the pension sanctioning atith~~iiy.Shall be promptly reported

64. Sanction of anticipatory pension and gratuity.

. (1) When a Government servant is likely to retire b f hi
pension or gntl it be th' e are. J.S

c U y or () can be finally [tssessed and settled



in accordance with the provisions 0 r t.ileS? i"1.11.eQ: the f\-l_l;~Ft ()f'G.-.
eel' ':shall determine the pension or gratuity or both to wh ich.
after the most careful summary investigation that he can mal:e
without delay, he believes the Gover'nment servant to be entitled.
He shall then authorise the disbursement or the »ension so deter-
mined as 'anticipatory pension' arrd of thr~e-£ourths of the
amount of gratuity so determined as 'anticipatory gratuity' after
deudcting therefrom the dues mentioned in sub-rule (4) of rule

N 63. If the pension is payable in England, he shall, report the
amount payable to the High Commissioner for India in the United
Kingdom who will authorise the disbursement of the amount
reported or such smaller amount as may be deemed proper.

(2) The amount payable under sub-rule (1) shall be subject
to visit on the completion of the detailed investigation and
enquirement.

(3) If the amount of pension granted to a Government ser-
vant under sub-rule (1) is afterwards found to be in excess .of
that to which he is entitled under these rules, he shall be called
upon to refund such excess in the manner and under the condi-
tions specified in rule 61. If, however, the amount of gratuity
so disbursed proves to be larger than the amount finally assessed,
the gratuitant shall not be required to refund the excess actually
disbursed to him.

65. Provisional pension where departmental or judicial proceed-
ings may be pending.

(1) (a) In respect of a Government servant referred to in
sub-rule (4) of rule 9, the Audit Officer shall autho-
rise the payment of provisional pension not exceed-
ing the maximum pension which would have been
admissible on the basis of the qualifying service upto
the date of retirement of the Government servant, or
if he was under suspension on the date of retirement,
upto the date immediately preceeding the date on
which he was placed under suspension.

(b) The provisional pension shall be authorised by the
Audit Officer during the period commencing from the
date of retirement to the date on which, upon conclu-
sion of the departmental or judicial proceedings, final
orders are passed by the competent authority.

(c) .No gratuity shall be authorised to the Government
servant until the conclusion of such proceedings and
issue of final orders thereon.

(2) Payment of provisional pension made under sub-rule (1)
shall be adjusted against final retirement benefits sanctioned
to such Government servant upon conclusion of such proceedings
but no recovery shall be made where the pension finally sanc-
tioned is less than the provisional pension or the pension is
reduced or withheld either perrnanent ly or for a specified pe riod.
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(3) Nothing contained in these rules snalt pr ejurnce the
operation of rule 6 when final pension is sanctioned upon the
conclusion of the departmental or judicial proceedings.

NON-GAZETTED GOVERNMENT SERVANTS
66. Preparation of pension papers.

(1) Every Head of Office shall undertake the 'work of prepa-
ring perrsion papers in Form 7 two years before the date on which
a Government servant is due to retire on superannuation,' or on
the date on which he proceeds on leave preparatory to retire-
ment whichever is earlier. This work shall not be delayed till
the Government servant has actually submitted his application in
writing for pension in Form 5.

(2) (a) The Head of Office shall send to every Government
servant the application for pension in Form 5 two years in
advance of the date on which the Government servant attains
the age of superannuation, or before the date of his anticipated
retirement, if earlier, with the request that it should be returned
to him duly completed within a period of three months f rorn the
date of issue of intimation to the Government servant by him but
in no case later than the actual date of retirement.

;.., (b) The Head of Office shall also draw attention of the
retiring Government servant to the provisions of rule 83.

Explanations.-In this rule and in rule 67 to 74 (both inclusive),
the expression 'Government servant' means a non-gazetted Govern-
ment servant including a gazetted Government servant referred to
in sub-rule (1) of rule 59.

67. Verification of service.

(1) Omitted.

(2) (a) The Head of Office shall go through the service book
and the service roll, if any, of the Government servant and
satisfy himself as to whether the annual certificates of verifica-
tion for the entire service are recorded therein.

(b) In respect of the unverified portion or portions of
service, he shall arrange to verify it or them, as the case may be
with reference to pay bills, acquittance rolls or other relevant
records and record necessary certificates in the service book or
service rolls, as the case may be.

(3) If the service for any period is not capable of being
verified in the manners specified in sub-rule (2), that period of
service having been rendered by the Government. servant in
another office or Department, a reference shall be made to the
Head of that Office or, as the case may be, Head of that Depart-
ment in which the Government servant is shown to have served
during that period for the purpose of verification.
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(4) (a) If any portion of service rendered by a Gover nrnent
servant is no capable of being verified in the manners specified
in sub-rule (2) or sub-rule (3), the Government servant shall file
a written statement on plain paper stating that he had in fact
rendered that period of service, and shall, at the Ioot of the
statement, make and subscribe to a declaration as to the truth of
that statement, and shall, in support of such declaration, produce
all documentary evidence and furnish all information which is
in his power to produce or furnish.

(b) The authority competent to sanction pension to that
Government servant shall, after taking into consideration the
facts in the written statement and the evidence produced and the
information furnished by that Government servant in support
of the said period of service admit, if satisfied, that portion of
service as having been rendered for the purpose of calculating
the pension of that Government servant.

68. Completion of pension papers

(1) The Head of Office shall complete Part I of Form 7,
irrespective of the fact whether an application for pension has
been received from the Government servant or not.

(2) If at the time of completing Part I of Form 7 the said
application from the Government servant has not been received,
the relevant columns in Part I of Form 7 shall be left unfilled
and relevant entries ,made as soon as the said application is
received ..

69. Forwarding of pension papers to Audit Officer.

(1) (a) After complying with the requirements of rule 68,
the Head of Office shall certify in Form 6 as to whether the
character, conduct and past service of the Government servant
are such as to entitle him to the favourable consideration of the
pension sanctioning authority.

(b) The Head of Office shall also record in Form 6 his
oprrnori as to whether the service claimed has been established
and should be admitted or not.

(c) Where the Head of Office is not the pension sanc-
tioning authority, he shall obtain the orders of such authority
in Form 6.

(2) (a) After completing Form 6, the Head of Office shall
send Form 6 and 7 in original to the Audit Officer, with a cover-
ing letter in Form 8 along with the Government servant's service
book and service rolls, if any, duly completed up to date and any
other documents relied upon for the verification of the service
claimed, in such a manner that they can be conveniently consul-
ted.



(b) j'rbJ~ Head of Office shan \"ct:J.in O\le (:cpy of each uf
the above Forms tor IUS office record.

(3) Where payment is desired in another circle of audit, 'crt:"
Head of Office shall send in duplicate Form 6 and 7 to the Audit
OlTICer.

70. Intimation to Audit Officer regarding any event having a
bearing on pension.

(1) If,,;-after the pension papers hamper forwarded to the
Audit Officer, any event OCCLWl which has a bearing on the
amount of pension admissible, the fact shall be promptly reported
to the Audit Officer by the pension sanctioning authority.

(2) Where the pension papers have been sent to the Audit
officer before the actual date of retirement of the Government
servent, a certificate as to the satisfactory nature of service rend-
ered by the Government servant for the period from the date of
admitting the service by the pension sanctioning authority to the
date of actual retirement together with a copy of the orders speci-
fying the date of actual retirement shall be forwarded to the
Audit Officer within a week from the date of actual retirement
of the Government servant.

(3) The Head of Office shall furnish to the Audit Officer,
at least fourteen days before the date of retirement of the
G'bvernment servant, the following particulars, namely r-s-

(a) Government dues recoverable out of the gratuity
before payment is authorised that is to say,-
(i) contribution towards contributory family pen-

sion, if applicable;
(ii) Government dues which have been ascertained

and assessed;

(b) amoum of g,-a{uity to be held over for adjustment
of Government dues which have rrot b",c" c"""QC~Prlso
far:

Provided that the Head of Office shall not be re-
quired to withhold an amount of gratuity for adjustment of
Government dues which have not been assessed, if under
rule.76 the GOVernment SQrvant has made a cash deposit or
furmshed a surety of a permanent Government servant.
(4) If the dues which are not assessed are wh 11 tld. 0 Y or par v

u~ to non-vacane-, of Government accommodation after
retIrement, the Rea? of Office shall, within six month"
Zon~ the ~ate of retirement, communicate the fact to the
ud~t dOffibeel" and where no such communication i"

receive y the AUdit Officer, he shall presume that <I;~
amount wlt~held relates to unascertainable dues ~ot
connected with the non-vacation of G
mod ti d h overnment accom-

a IOn an s all proceed refund of such amount. I
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and of gratuity.

(1) P.:..£tE:l' the pension papers or a G·ov(~rr:lj:T':.ent servant have
been sent" to the Audit Officer concerned, the Head of Office shall
draw provisional pension not exceeding the maximum pension
and three-fourths of the gratuity as indicated in Part I of Form.
7 and for this purpose adopt the fol.lowing procedure, namely:-

(a) he shall issue a sanction letter to the Government

£/ servant endorsing a copy thereof to the Audit Offi-
cer indicating the amount of provisional pension and
three-fourths of the gratuity payable to such Govern-
ment servant on~retirement from service;

(b) he shall indicate in the sanction letter the amount
recoverable out of the gratuity under sub-rule (3) of
rule 70;

(c) after the issue of the sanction letter he shall dr aw-e-
(i) the amount of provisional pension, and
(ii) the amount of three-fourths of the gratuity after

reduction therefrom the clues mentioned in clause
(b), in Form T.R. 37-B appended to the Treasury
Rules as in force in the State of 'I'ripura, from
the Treasury at which the pay and allowances
of the establishment are drawn by him,

(d) he shall obtain from such Government servant on
retirement from service a certificate of non-employ-
ment as provided in rule 354 of the said Treasury
. Rules and append the same to the said Form T.R.
37-B.

(2) The Head of Office shall take steps to draw and disburse
the provisional pension and gratuity to the retired Government
servant on the 1st day of the month following the month in which
the Government servant retired from service.

(3) The payment of provisional pension shall continue for a
period of six months from the date of retirement of the Govern-
ment servant unless the period is extended by the Audit Officer
under the proviso to sub-rule (1) of rule 73.

(4) The Head of Office shall inform the Audit Officer-
(a) as soon as the gratuity has been paid to the retired

Government servant, and
(b) as soon as the provisional pe ns iori has been paid to

the retired Government servant for a period of six
months for the period extended under the proviso
to sub-rule (1) of rule 73, as the case may be.

(5) If the pensioner desires the payment of provisional pen-
sioner or of gratuity or of both through money order to bank draft,
the same shall be remitted to him through money order or bank draft
at his cost:



Provided that in the case of a.D}-nt\.:.'"l.sior.!e.r who is sane-
tionEd 8. provisional pension not exceeding 'I-~..~'. 100 per mensern. the
aDl.Ou:ntof provisional pension shall, at the request of the pensioner,
be remitted to him. by money order at Government expense.

72. Drawal or balance of gratuity from Treasury or from Head
of Office.

(1) It shall be open to the Government servant to receive
the payment of·"the balance of the gratuity from the Treasury from
which the payment of final pension is desired by him or from, the
Head of Office.

(2) Where a Government servant desires to receive the pay-
ment of balance of the gratuity from the Head of Office, he shall
cornmunicate his option in this behalf to the Head of Office in writing
bef .ie the date of his retirement.

(3) The Head of Office shall thereupon take steps to draw
and disburse the balance of the gratuity after the Audit Officer has
isssed the necessary authority as provided in sub-rule (4) of rule 73.

73, Authorisation of final pension and balance of gratuity by
the Audit Officer.

(1) On receipt of the pension papers referred to in rule 69,
the J\usi,it Officer shall apply the requisite steps, record his audit
enfacement on section 1 of Part III of Form 7 and assess the amount
of final pension and gratuity, within a period of six months from the
date of retirement of the Government servant:

Provided that if the Audit Officer is, for any reason,
unable to assess the amount aforesaid, he shall com.municate the fact
to the Head of Office under intimation to the Treasury Officer con-
cerned and authorise the Head of Office to continue to disburse the
provisional pension to the retired Government servant for such period
as may be specified by the Audit Officer.

(2) (a) If the pension is payable III his circle of audit, the
Audit Officer shall prepare the Pension Payment
Order.

(b) The payment of pension shall be effective from the
date following the date on which the payment of
provisional pension ceased.

(c) Arrears of pension, if any, in respect of the period
for which pension was drawn and disbursed by the
Head of Office shall also be authorised by the Audit
Officer.

(3) The Audit Officer shall author ise the payment of balance
of the gratuity after adjusting the amount, if any, out-
standing against the retired Government servant and if
such balance is payable in his circle of audit,' the Audit
Officer shall prepare and order for its payment.

I

----- --- - -------



:PI·O\lid2d that ir. the case o.t .;.rlY ne.~l.siol2.erwho is sane-
tioned R provisional pension nDt exceeding -Us. 100 permensem, the
amount of provisional pension shoji, at the request of the pensioner,
be remitted 'co him by money order at Government expense.

72. Drawal or balance of gratuity from Treasury or ~fTom Head
of Office.

(1) It shall be open to the Government servant to receive
the payment of=the balance of the gratuity from the Treasury from
which the payment of final pension is desired by him or frOID,the
Head of Office.

(2) Where a Government servant desires to receive the pay-
ment of balance of the gratuity from the Head of Office, he shall
conummicate his option in this behalf to the Head of Office in writing
bef .re the date of his retirement.

(3) The Head of Office shall thereupon take steps to draw
and .Iisburse the balance of the gratuity after the Audit Officer has
issted the necessary authority as provided in sub-rule (4) of rule 73.

73. Authorisation of final pension and balance of gratuity by
the Audit Officer.

(1) On receipt of the pension papers referred to in rule 69,
the '/-\u9;it Officer shall apply the requisite steps, record his audit
enfacement on section 1 of Part III of Form 7 and assess the amount
of final pension and gratuity, within a period of six months from the
date of retirement of the Government servant:

Provided that if the Audit Officer is, for any reason,
unable to assess the amount aforesaid, he shall communicate the fact
to the Head of Office under intimation to the Treasury Officer con-
cerned and authorise the Head of Office to continue to disburse the
provisional pension to the retired Government servant for such period
as may be specified by the Audit Officer.

(2) (a) If the pension is payable in his circle of audit, the
Audit Officer shall prepare the Pension Payment
Order.

(b) The payment of pension shall be effective from the
date following the date on which the payment of
provisional pension ceased.

(c) Arrears of pension, if any, in respect of the period
for which pension was drawn and disbursed by the
Head of Office shall also be authorised by the Audit
Officer.

(3) The Audit Officer shall authorise the payment of balance
of the gratuity after adjusting the amount, if any, out-
standing against the retired Government servant and if
such balance is payable in his circle of audit,· the Audit
Officer shall prepare and order for its payment.

_.:i.



ment of the Gov=rnrne:r..~:S!7.r\.T~n.t, or if he was under
suspension on the date of retirement upto the date
immediately preceeding the date on which he was
placed under suspension.

(b) The provisional pension shall be paid by~the Head of
Office for a period of six months unleS's the period is
extended by the Audit Officer under the proviso to
sub-rule (1) of rule 73.

(c)~No gratuity shall be paid to the Government servant
until the conclusion .of the departmental or judicial
proceedings and issue of firtal orders thereon.

(2) Payment of provisional pension made under sub-rule (1)
shall be adjusted against final retirement benefits sanc-
tioned to such Government servant upon conclusion of
such proceedings but no recovery shall be made where
the pension finally sanctioned is less than the provisional
pension or the pension is reduced or withheld either
permanently or for a specified period.

(3) Nothing contained in this rule shall prejudice the opera-
tion of rule 6 when final pension is sanctioned upon the
conclusion of the departmental or judicial proceedings.

74-A. Government servants on deputation.

In the case of a Government servant who retires from ser-
vice, while on deputation to the Central Government or to other State
Government or while or foreign service, action to sanction pension
and gratuity in accordance with the provisions or this Chapter shall
be taken by the Audit Officer or the Head of Office, as the case may
be, of the cadre authority which sanctioned the deputation of the
Government or to foreign service.

GOVERNMENT DUES

75. Recovery and adjustment of Government dues.

(1) It shall be the duty of every retiring Government ser-
vant to clear all Government dues before the date of his retirement.

(2) Where a retiring Government servant does not clear the
Government dues and such dues are ascertainable-

(a) an equivalent cash deposit may be taken from him,
or

(b) out of the gratuity payable to him an amount equal
to that recoverable on account of ascertainable
Government dues shall be deducted therefrom.

Explanation.-The expression 'ascertainable Government dues' in-
cludes balance of House Building or conveyance advance, arrears
of rent and other charges pertaining to occupation of Government
accommodation, overpayment of pay and allowances and arrears of



inC0111e-tax deducnble at SQiJ rc(:? lJnCF_~l' ~·.l~~2Ii~.CDi··n(l La)( i~cL
of l(J61).

76. Furnishing of surety by retiring Government servant.
~

(1) (a) If any of the Government clues (other than those
referred to in rule 75) remain unrealised and unassessed
for _any reasons, the retiring Government servant may
be asked to furnish in Form 9 a surety of a suitable
permanent Government servant.
(b) If the surety furnished by him is found acceptable,
the grant of his • pension and gratuity shall not be
delayed.

(2) (a) If the retiring Government servant is unable or un-
willing to furnish a surety, a suitable cash deposit may
be taken from him, or, such portion of gratuity payable
to him as may be considered sufficient may be held over
till the outstanding dues are assessed and adjusted.
(b) The cash deposit to be taken or the amount of gra-
tuity to be withheld shall not exceed the estimated
amount of the outstandingc1ues plus twenty-five percent
thereof. .

(c) INhere it is not possible to estimate the approximate
amount recoverable from the retiring Government ser-
vant the amount of deposit to be taken or the portion
of the gratuity to be withheld shall be limited to ten
per cent of the amount of gratuity or one-thousand

'-"""1: rupees, whichever is less.

(b) The Government dues as assessed shall be adjusted
against the cash deposit or the amount withheld from
the gratuity and the balance, if any, shall be released to
the retired Government servant after the expiry of the
period referred to in clause (a).
(c) Where a pensioner has furnished a surety, the surety
shall be released after the expiry of the period referred
to in clause (a) provided the dues assessed upto that time

(3) (a) Effort shall be made to assess and adjust the recover-a-
able Government dues within a period not exceeding six
months from the date of retirement of the Government
servant and, if no claim is made on Government account
against the Government servant within such a period
it shall be presumed that no Government claim is out-
standing against him.

Explanation.-In respect of dues pertaining to the occupation of
Government accommodation by the Government servant, the period
of six months shall reckon from the date of retirement. or from the
date of complete vacation of the Government accommodation, which-
ever is later.



(-:1:) 'The G:<:'v2Tr~Tn-~I'lt0.1...1'25 "."lhi,~h ':'!-?m~l,.i.n t~nTe01ised within
t be period referred to in clause (a) of sub-rule (:3) and such other
dues, the claim for which is received after that period, shall be rec(j-
ver able from the retired Government serv ant.

CHAPTER IX

SANCTION-'c)F FAMILY PENSION AND DEATH-CUM-RETIRE-
MENT GRATUITY IN RESPECT OF GOVERNMENT SERVA,NTS

DYING WHILE IN SERVICE.

77. Payment of finally pension and death-cum-retirement
gratuity when a gazetted Government servant dies while in
service.

(1) Where the Head of Office has received an intimation
about the death of a gazetted Government servant while in service,
he shall communicate the fact to the Audit Officer concerned.
Explanation,-For the purpose of this Rule, 'gazetted Government
servant' means:

(i) a Government servant who, before his death, had a
lien or a suspended lien on a permanent pensionable
service or post in a gazetted capacity but does not
include a gazetted Government servant referred to
in sub-rule (1)0£ rule 59 ; and

(ii) a Government servant other than a Government ser-
vant referred to in sub-rule (1) of rule 59, who before
his death held pensionable service or post in gazetted
capacity but had not held a lien or a suspended lien
on any permanent pensionable service or post.

(2) On receipt of the information communicated under sub-
rule (1), the Audit Officer shall ascertain whether any death-cum-
retirement gratuity or family pension or both is or are payable in
respect of the deceased Government servant.

(3) (a) Where the family of the deceased Government ser-
vant is eligible for the death-cum-retirement gratuity
under rule 50, the Audit Officer shall ascertain-
(i) if the deceased Government servant had nomi-

nated any person or persons to receive the
gratuity, and

(ii) if the deceased Government servant had not
made any nom.ination or the nomination made
does not subsist, the person or persons to whom
the gratuity may be payable.

(b) The Audit Officer shall then address the person con-
cerned in Form 10 or Form 11, as may be appropriate
for making a clai.m in Form 12,

------- --------



(4) \\There the Iamil \' of the deceased Governnl.ent servant is
eUgib le tor the contributory <I f'arnily pension under rule 5-:1-

(a) the Audit Officer shall address the widow or widower
in Form 13 for making a cl~im in Form 14. and

(b) where the deceased Governrnent servant is survived
only by child or children, "the guardian of such child
or children may submit a claim in Form 1'1 to the
Audit Officer;

Provided that the guardian shall not be required to submit
a claim in the said Form on behalf of the unmarried daughter if she
has attained the age of eighteen years and such daughter may herself
submit a claim in the said Form.

n
~!

;i
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'! (5) (a) Where the family of the deceased Government ser-
vant is eligible for non-contributory family pension
under rule 55, the Audit Officer shall ascertain-

(i) if the deceased Government servant had nomi-
nated a member of his family to receive the pay-
ment of the non-contributory family pension;
and

(ii) where the deceased Government servant had not
made any nomination or the nomination made
does not subsist, the person to whom the non-
contributory family pens.on may be payable.

(b) The Audit Officer shall then address the person con-
cerned in Form is or Form Lli, as may be appropriate
for making a claim in Form 17.

(6) (A) Notwithstanding anything contained in sub-rule (3)
to (5), the Head of Office shall furnish to the Audit
Officer the following particulars, namely:-

(i) Government dues recoverable out of the gratuity
before payment is authorised, that is to say,-

(a) contribution towards contributory family
pension, if applicable;

(b) Government dues which have been ascer-
tained and assessed;

II::

(ii) amount of gratuity to be held over for adjust-
ment of Government dues which have not been
assessed so far;

(iii) Omitted.
(iv) such other particulars, including details of the

family of the deceased Government servant for
the purpose of obtaining claim, as the Audit
Officer may require.



i :

~·()t.e.--'Ihe £J.l"liOlJ.{iI, 01 ,slJLUii,y Lu be llcld over under suo-clause (ii)
shall be determined in accordance with the provisions of clauses (b)
and (c) of sub-rule (2) of iu le 76.

(B) Omitted.

(6-A) If the dues which are not assessed are wholly or partly
due to non-vacation of Government accommodation after death, the
Head of Office, shall, within six months from the date of death,
communicatscthe fact to the Audit Officer and where no such commu-
nication is received by the Audit Officer, he .shall presume that the
amount withheld relates to unascertainable dues not connected with
non-vacation of Government accommodation and shall proceed to
refund such amount",

(7) On receipt of the claim or claims, the Audit Officer shall
complete Form 18 and finally assess the amount of death-eum-retire-
ment gratuity or family pension or both.

(8) If the family pension is payable in his circle of audit, the
Audit Officer shall prepare the Pension Payment Order.

(9) (a) The Audit Officer shall authorise the payment of
gratuity after adjusting the amount, if any, outstand-
ing against the deceased Government servant.

(b) The amount of gratuity held over under sub-clause
(ii) of clause (a) of sub-rule (6) shall be adjusted by
the Audit Officer against the Government dues
ascertained and assessed subsequently and the
balance, if any, shall be released to the claimant or
claimants after the expiry of the period ref~rred to
in clause (a) of sub-rule (3) of rule 76.

(c) If the gratuity is payable in his circle of audit, the
Audit Officer shall prepare an order for its payment.

(10) If the family pension and gratuity are payable in ano-
ther circle of audit, the Audit Officer shall send the necessary pay-
ment aU~hority to the Audit Officer of that circle who shall prepare
the Pension Payment Order and order for the payment of gratuity.

(11) The fact of the issue of the Pension Payment Order and
orderf{w the payment 6£ gratuity shall be ti b '
the pension sanctioning authority. promp y e reponed to

78. Authorisation of Anticipatory Gratuity and Family Pension.

. (1) .Where t.he amount of death-cum-retirement gratuity and
~amlly pension payable under rule 77 cannot be finally assessed a~d
~ettled 1n. aecordance wit h th . . f 1
reasonable < time. t1~e Audit dfn f!°y;sffns 0 t aese rules within a
tho Iamil .: . ic I S a determme the gratul1.y and
ti c ~r::lYhPenSlOn,WbICb, after the most careful summary investiza..
e~~tled~t ir~C£~~N1a~~ewithout ~elay, .he ~e1ieves ~~e claimant toObe
(9), (10) and (11)0£ ;~li~r7~0~~~h~~~:tih ~hebpro~lSlons of sub-rules

J .ie IS ursement of the family



so dei>'::J.il1.!ned as "anticipatory taruily pension" and th ree-
fourths of the amount of the gratuity so determined as "anticipa tory
gratuity."

~
(2) The anticipatory family pension and gratulty authorised

under sub-rule (1) shall be subject to' revision on completion of
detailed investigation and enquiries, if any.

-", (3) If the amount of anticipatory family pension granted is
afterwards found to be in excess of the final family pension assessed
by the Audit Officer, it shall b_eopened to the Audit Officer to adjust
the excess by short payment of family pension payable in future. If,
however, the amount of gratuity disbursed proves to be larger than
the amount finally assessed by the Audit Officer, the gratuitant shall
not be required to refund the excess actually disbursed to him.

79. Payment of provisional family pension and death-cum-
retirement gratuity when a non-gazetted Government ser-
vant dies while in service.

(1) Where the Head of Office has received an intimation
about the death of a non-gazetted Government servant while in ser-
vice, he shall ascertain whether any death-cum-retirement gratuity
or family pension or both is or are payable in respect of the deceased
Government servant.

Explanation.-For the purposes of this rule and rule 80 the expression
'non-gazetted Gover_nment servant' includes;

(i) a gazetted Government servant referred to in sub-
rule (1) of rule 59, and

(ii) a gazetted Government servant who before his death
did not hold a lien or a suspended lien on a perma-
nent pensionable service or post in a gazetted capa-
city but held a lien or suspended lien on a permanent
pensionable service or post in non-gazetted capacity.

(2) (a) Where the family or the deceased Government ser-
vant is eligible for the death-cum-retirement gra-
tuity under rule 50, the Head of Office shall ascertain;
(i) if the deceased Government servant had nomi--

nated any person or persons to receive the gra-
tuity; and

(ii) where tl,e deceased Government servant had not
made c..,q nomination or the nomination made
does not subsist, the person or persons to whom
the gratuity may be payable.

(b) The Read of Office shall, then. address the person
concerned in Form 10 or Form 11 as may be appro-
priate who may submit a claim in Form 12.

(3) Where the family of the deceased Government servant
is eJjgible for the contributory family pension under rule 54-
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in FOrlTI tJ for rnak ing a claim in F'orrn 1l : and

(b) Where the deceased Government servant is survived
only by child or children, the guardian 'Of such child
or children may submit a claim in Forrn 14 to the
Head of Office:

Provided that the guardian shall not be required to submit
a claim in the said Form on behalf of the unmarried daughter if she
has attained the age of eighteen years and such daughter may herself
submit a claim in the said Form.

(4) (a) Where the Iamilv of the deceased Government servant
is eligible for -n~n-contributory family pension under
rule 55, the Head of Office shall ascertain-

(i) if the deceased Government servant had nomi-
nated any member of his family to receive the
payment of non-contributory family pension;
and

(ii) where the deceased Government servant" had not
made any nomination or the nomination made
does not subsist, the person to whom the non-
contributory family pension may be p ayabl e,

(b) the Head of Office shall, then, address the person
concerned in Form 15 or Form 16 as may be appro-
priate, for making a claim in Form 17.

(5) The Head of Office shall furnish to the Audit Officer the
following particulars regarding the details of Government dues out-
standing against the deceased Government servant, namely;-

(a) Government dues recoverable out of the gratuity
before payment is authorised, that is to say-

(i) contribution towards contributory family pen-
sion, if applicable;

(ii) Government dues which have been ascertained
and assessed;

(b) amount of gratuity to be held over for adjustment of
Government dues 'which have not been assessed so
far.

Note.-The amount of gratuity to be held over shall be determined
in accordance with the provisions of clauses (b) and (e) of sub-rule
(2) of rule 76.

(5-A) If the dues which are not assessed are wholly or partly
due to non-vacation of Government accommodation after death, the
Head of Office shall, within six months from the date of death,
communicate the fact. to the Audit Officer and where no such commu-
nication is received by the Audit Officer, he shall presume that the

1.
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amount withheld relates to unascertainable dues not connected wu h
non-vacation of Government accommodation and shall proceed to
refund such amount.

(6) (a) (i) Omitted.
(ii) Omitted.
(iii) Omitted.

(b) After completing Form 18, the Head of Office shall
send that Form in original to the Audit Officer with a
covering letter in Form 19 along with the Government
servant's service book and service roll, if any, duly com-
pleted up to date and any other document relied upon
for the verification of the service claimed in such a
manner that they can be conveniently consulted.

(c) The Head of Office shall retain one copy of the afore-
said Form for his office record.

(d) If the payment is desired in another circle of audit,
Form 18 shall be sent in duplicate to the Audit Offi-
cer.

(7) After the documents referred to in sub-rules (5)< and (6)
have been sent to the Audit Officer concerned, the Heael of Ollice
shall draw provisional family pension not exceeding the maximum
family pension and three-fourths of the gratuit.y as indicated in
Part I of Form 18 and for this purpose adopt the following pro-
cedure, namcly i->

(a) he shall issue a sanction letter in favour of the claimant
or claimants endorsing a copy thereof to the Audit Officer
indicating the amount of provisional family pension and
three-fourths of the gratuity payable under these rules;

(b) he shall indicate in the sanction letter the amount recover-
able out of the gratuity under sub-rule (5)

(C) after issue of the sanction letter, he shall draw-s-

(i) the amount of provisional family pension; and
(ii) the amount of three-l'ourths of the gratuity after deduct-

ing therefrom the clues mentioned in clause (b), from
the Treasury at which the pay and allowances of the
establishment are drawn by him.

(8) The Head of Office shall disburse the provisional family
pension and gratuity to the claimant or claimants on or after the
11.1'stclay of the month f'ollowing the month in which the Govern-
ment servant died.

(9) The payment 01' provisional family pension shall continue
for a period of six months from the date following elate of death of
the Government servant unless the period is extended by the Audit
'Officn' under the proviso to sub-rule (1) of rule 80.



(a) as soon it:) i.hl~ 3Taiuity hilS Ll~'('n paid to the c ln irun n t Oi1

claimnnts. anrl
(lll as soon n.'i the provisional fnmily penslon has bceu paid l'o r

h period or six 1110nt11s. or for t h e period extended under
the proviso to sub-rule [1) of rule 80. as the case may be.

(11) If the claimant desires the payment of provisional family
pension or of gtatllity or of both through money order or bank
draft. the same shall be remitted to him through money order or
bank. draft at his cost;

Provided that in c ase of any claimant who is sanctioned a provi-
sional family pension not exceeding Rs. 100 per mensern , the amount
of pension shall, at the request of the claimant, be remitted to him
by money order at Government expense.

80. Authorisatioti of final family pension and balance of gratuity
in respect of a deceased non-qtri ett.ec; Gouernment: seroatit:
referred to in rule 79.

(1) On receipt of the document referred to in sub-rules (5) and
(6) of rule 79, the Audit Officer shall, within a period of six months
from the date of death of the non-gazetted Government servant, apply
the requisite checks, record his audit cnfacement on Section I of
Part IV"of Form 18 and assess the amount of final family pension and
gratuity:

Provided that if the Audit Officer is, for any reason, unable
to assess the amount within the period aforesaid, he shall communi-
cate the fact totl1e Head of Office under intimation to the Tr eas ur v
Officer concerned and authorise the Head of Office to continue t;
disburse the provisional family pension to the claimant for such period
as may be specified by the Audit Officer.

(2) (a) If the family pension is payable in his circle of audit,
the Audit Officer shall prepare the Pension Payment
Order.

(b) The payment of family pension shall be eff'ective from
the date following the date on which the payment of
provisional family pension ceased.

(c) Arrear of family pension, if any. in respect of the period
for which family pension was drawn and disbursed by
the Head of Office shall also be authorised by the Audit
Officer.

(3) (a) The Audit Officer shall authorise the payment of balance
of the gratuity after adjusting' the amount, if any, out-
standing against the deceased Government servant.

(b) The amount of gratuity held over under sub-rule (5) of
rule 79 shall be adjusted by the Audit Officer against the
Government dues ascertained and assessed subsequently
and the ba lance , if any, shall be released to the claimant



~(

(~l) as soon as thl~ gratuity h~lS b~~'t'npaid to the claimant Ol~

claimants. anrl
(bl as soon as the orovisional fnmil\' pension has been paid for

a period of six' months. or Ior the period extended under
the proviso to sub-rule 11) of ru le 3D. as the case may be.

(11) If the claimant desires the payment of provisional family
pension or of gi'atllity or of both through money order or bank
draft. the same shall be remitted to him through money order or
ba nk ,draft at his cost;

Provided that in case of anv claimant who is sanctioned a provi-
sional family pension not exceecling Rs. 100 per mensem, the amount
of pension shall, at the request of the claimant, be remitted to him
by money order at Government expense.

80. Auiliorisation of final famil!} pension and balance of (Jratuit~J
in respect of a deceased noti-qas ett.e d Government servant
referred to in rule 79.

(1) On receipt of the document referred to in sub-rules (5) and
(6) of rule 79, the Audit Officer shall, within a period of six months
from the date of death of the non-gazetted Government servant, apply
the requisite checks, record his audit enfacement on Section I of
Part IV"'of Form 18 and assess the amount of final family pension and
gratuity:

Provided that if the Audit Officer is, for any reason, unable
to assess the amount within the period aforesaid, he shall communi-
cate the fact tot11e Head of Office under intimation to the Treasury
Officer concerned and authorise the Head of Office to continue to
disburse the provisional family pension to the claimant for such period
as may be specified by the Audit Officer.

(2) (a) If the family pension is payable in his circle of audit,
the Audit Officer shall prepare the Pension Payment
Order.

(b) The payment of family pension shall be efl'ective from
the date following the elate on which the payment of
provisional f'am ily pension ceased.

(c) Arrear of family pension, if any, in respect of the period
for whic h family pension was drawn and disbursed by
the Head of' Office shall also be authorised by the Audit
Officer.

(3) (a) The Audit Officer shall authorise the payment of balance
of' the gratuity after adjusting the amount, if any, out-
standing against the dece ased Government servant.

(b)The amount of gratuity held oyer under sub-rule (5) of
rule 79 shall be adjusted by the Audit Officer against the
Government dues ascertained and assessed subsequently
and the balance, if any, shall be released to the claimant

I
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SANCTWr--; OF FAi\1TLY PENSION AND HESmUARY
GRATUITY IN RESPECT OF DECEASED PENSIONERS

81. Sanction of family pension and residuary gratuity. on the death
of a pensioner

(1) Whera, the Head of Office has received an intimation
regarding the death of a retired Government servant who was in
receipt of pension, he shall ascertain whether any family pension
or residuary gratuity or both is or are payable in respect of the
deceased pensioner:

Provided that the Head of Office may, when he considers it
necessary so to do, consult the Audit Officer.

(2) (A) (i) If the deceased pensioner is survived by a widow
or widower who is eligible for the grant of contribu-
tory family pension under' rule 54, the amount of
contributory family pension as indicated in the
Pension Payment Order shall become payable to the
widow or widower, as the case may be, from .the
day following the date of death of the pensioner.

(ii) On receipt of an application from the widow or
widower, the Treasury Officer from whom the
deceased pensioner was drawing his or her pension
shall authorise the payment of contributory family
pension to the widow or widower, as the case may be.

(B) (i) Where the deceased pensioner is survived by child
or children, the guardian of the child or children
may submit a claim in Form 14 to the Head of
Office for the payment of contributory family
pension:

Provided that the guardian shall not be required
to submit a claim in the said Form on behalf of the
unmarried daughter if she has attained the age of
eighteen years and such daughter may herself submit
a claim in -the said Form.

(ii) On receipt of a claim from the gaurdian, the Head
of Office shall sanction the contributory family pen-
sion in Form 20.

(e) (i) Where a widow or widower in receipt of contributory
family pension remarries and has, at the time of
remarriage, child or children from the former spouse
who is or are eligible for contributory family pension,
the remarried individual shall be eligible to draw
the contributory family pension on behalf of such
child or children if such individual continues to be
the guardian of such child or children.

J



For the pur-pose of suh-c~ause (i). t ho rern,;::uTied
individual shall apply to the Head of OHice on plain
paper furnishing the following particulars. namely;
(a) a declaration that the applicant continues to

be the guardian of .such child or children;
(b) the date of remarriage;
(c)

(d)

the name and date of birth of the child or
children from the former spouse;
the. 'I'r easury from where the payment of contri-
butory family pension on behalf of Rueh child
or children is desired;

(e) full postal address of the applicant.
(Hi) If the remarried individual has, for any reason,

ceased to be the guardian of such child or children,
the contributory family pension shall become pay-
able to the person entitled to act as guardian of
such child or children under the .law for the time
being in force and such person may submit a claim
in Form 14 to the Head of Office for the payment
of contributory family pension.

(iv) On receipt of the claim referred to in sub-clause (iii)
the Head of Office shall sanction contributory family
pension in Form 21.

(D) (i) Where a widow or widower in receipt of contributory
family pension dies and leaves behind child or
children who is or are eligible for contributory
family pension, the guardian may submit a claim
. in Form 14 to the Head of Office for the payment
of contributory family pension:

Provided that the guardian shall not be required
to submit a claim in the said Form on behalf of
the unmarried daughter if she has completed the age
of eighteen years and such daughter may herself
'submit a claim in the said Form.

(ii) On receipt of a claim from the guardian, the Head
of Office shall sanction contributory family pension
inForm 21.

(iii) (a)" In case the deceased pens.oner was governed by
the non-contributory family pension and his death
had taken place within fin years of his retire-
ment, the non-contributory family pension shall
become payable to the eligible member of the
family of' the deceased pensioner as provided in
rule 55 for the unexpired period of five years
from the date of retirement of the deceased.

(b) On receipt of a claim in Form 17 from such
member, the Head of Office shall sanction the

---~----~~--~--~~~-



non-contributory TaHllly pC:i;.siv!"i Ior tile: ~dtlc:I~ir~d.
period aforesaid.

Where on the death of a retired Government
servant a residuary gratuity becomes payable to
the family of the deceased under ~ub-rule (2) of
rule 50. the Head of Office shall sanction its
payment on receipt of a claim or claims in .Forrn
22 from the person or persons eligible to" recieve
the residuary gratuity.

82. Authorisation of payment Ly Audit Officer

On receipt of the sanction under rule 80 regarding the payment
of family pension or of residuary gratuity or of both, the Audit
Officer shall authorise the payment of the same.

CHAPTER XI

PAYMENTS OF PENSIONS

8".J. Date from" "which pension becomes payable :

('1) Except in the case of a Government servant to whom" the
provisions of rule 37 apply and subject to the provisions
of rules 9, G5 and 74 a pension other than family pension
shall become payable from the date on which a Govern-
ment servant ceases to be borne on the establishment.' '

'(2) Pension including family pension shall be payable fo~ the
day on which its recipient dies. - "

84. Currency in which pension is payable:

(1) Except 'as otherwise provided in this rule, "all·pensions shall
he payable in rupees in India,

(2) Omitted.
(3) Omitted.
(4) Omitted.

""(5) Omitted.
(6) Omitted.

85. Mariner ofpayiuent of gratuity and pension:

(1)" Except' as otherwise provided in these rules, a gratuity shall
be paid in lump sum. --

(2) A pension fixed at monthly rates shall be payable monthly
O,nor after the 1st day ,of the following month.

SG. Application of, Treasury Rules:

.:;.",.-

" .-~..

..,:,..... "
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Save as otherwise provided in these rules, the Treasury l{ulcs
as in force in the State of Tr.ipuru Sll'1.11 apply in regard to the
proceclure of payment-

(i) of gratuity,
(i.i)of pension,
(iii) of pension undrawn for more than a year, and

-,,/ (iv) of pension in respect of a deceased pensioner.

CHAPTER XII

MISCELLANEOUS

87. Interpretation:

'Where any doubt arises as to the interpretation of these rules,
it shall be referred to the Government in the Finance Department
for decision.

88. Power to relax:
Where any clepartmnet of the Government is satisfied that the

operation of any of these rules causes undue hardship in any parti-
cular case, that department may, by order for reason to be recorded
hi writing, dispense with or relax the requirements of that rule to
such extent and subject to such exceptions and conditions as it may
consider necessary for dealing with the case in a just and equit-
able manner:

Provided that no such order shall be made except with the
concurrence of --the Finance Department.

89., Repeal and saving:

(1) On the commencement of these rules, every rule, regulation
-or order including Office Memorandum (hereinafter referred
to in this rule as the old rule) in force immediately before
such commencement shall, in so far as it provides for any
of the matters contained in these rules, cease to operate.

(2) Notwithstanding such ceaser of operation-

(a) (i) every nomination for the payment of death-cum-
retirement gratuity, or of non-contributory family
pension,

(ii)every form regarding the details of family of a
Government servant for the purpose of contributory
family pension, -and

(iii) every formal application for 'the sanction of
pension,

which a Government servant had made or given under the old rule
shall be deemed to have been made or given under the corresponding
provisions of these rules ; -



)'/

(b) any nomination for the payment of death-cum-
retirement gratuity or of non-contributory family
pension, any form regarding the details or family
of a Government servant for the purpose of contri-
butory family pension or any formal application for
the sanction of pension required to be made or given
by a Government servant under the old rule but not
made or given before the commencement of these

·'·/rules shall be made or given after such commencementin accordance with the provisions of these rules;~
(c) any case which pertains to the sanction of pension

to a Government servant who had retired before the
commencement of these rules and is spending before
such commencement shall. be disposed of in accord-
ance with the provisions of the old rule as if these
rules had not been made ;

any case which pertains to the sanction of death-
cum-retirement gratuity and family pension to the
family of a deceased Government servant or of a
deceased pensioner and is pending before the com-
mencement of these rules shall be disposed of in
accordance with the provisions of the old rule as if
these rules had not been made;

(d)

..-;"-:,."
-""'.

(e) subject to -the provisions of clauses (c) and (d), any-
thing done 'or any action taken under the old rule
shall be deemed to have been done or taken under
the corresponding provisions of these rules.

I
I
I

\'j)
!
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FORM 1.

[See rule 53 (1)]

NOMlN6,.TfON FOR D2ATH-CUlvI·RETIREMENT GRATmTY

When the Government servant has a family and wishes to nominate one
member, or more than one member, thereof,

r .. ... hereby nominate the person/persons
mentioned below who is/are member(s) of my family, and confer on hiP.lJthem
the right to receive, to the extent specified below, any gratuity that may be
sanctioned by the State Government in the event of my death while in service
and~the right to receive on my death, to the extent .spccified below, any
gratuity which having become admissible to me on retirement may remain
unpaid at my death :-------~------~------------,~----------------

Original nominee(s)

Relation ship
with the

Government
servant

Amount or
share of
gratuity
payable
to each"

Alternate nominee/s)

Name, address,
relationship and

age of the
per son or persons,

if ally,·to whom
the right conferred

on the nominee
.shall pass in the
event of the
nominee pre-
deceasing the
Government

servant or the
nominee dying

after the death of
the Govt. servant
but before rccei-

,i ving payment of
~ratuity.

I
I I

'--(2,,")---"-j---:(3) r~- _'_(?)__ I__ ~_

I I I~---

Amoiintor-'
share of
gratuity
payable to
each=

"' Thill column should be filled in so as to cover the whole amount of the
gratuity.

**The amount/share of the gratuity shown in this column should cover
the who Ie amount/share payable to the original nominee(s).
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(2) FOR/vi.I-Cantd.

The nomination supersedes the nomination
on... :"'vhichstands cancelled.
NOTE (i) The Gqvernment servant shall draw lines across theb!anlc

space below the last entry ;0 prevent the ins.ertion of any name

after ,he has signed.
. ,. ' "

,(ii) Slri[(e out which is not applicable.

Dated this ...

Witnesses to si gnature :

day of". 197 at

t
J.

2. Signature of Government servant.

(To be filled in by the Head of Office/Audit Officer)
Nomination by Signature of Head of Office/Audit Officer

Designation... Date

Office .,... Designation

'proforma for Acknowledging the Receipt ofthe Nomination
A Form by the Head of Office/Audit Officer.

To

Sir,

of gratuity in Form
record.

of your nomination dated the... .../
of the nomination made earlier in respect

I am to state that it has been fully placed on

In acknowledging the receipt
cancellation dated the

Signature of Head of Officr/Audit Officer.

Place ...
Dated the .: Designation.

NOTE.-The Government servant is advise'd ~hat'itwo\lld J::>ein the interest

of his nominees if copies of the nominations and the related notices and
acknowledgements are kept in safe custody so th~t they may corne into the
possession Of the, beneficiaries in the event of his death.
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FORi'v! :2:

NOMINATION FOR DEATH-CUM-RETIREMENT GRATUITY

When the Government servent has no family and wishes to nominate
one person or more than one person.

1... . ..having no family, hereby nominate
the.person/persons mentioned below and confer on himjthern the right to
receive, to the extent specified below; any gratuity that may be sanctioned by
the State Government in the event ef my death while in service and the right
to receive on my death, to the extent specified below, any gratuity which
having become admissible to me on retirement may remain unpaid at my
death. .~.~-

Original nominee(s) Alternate nominee(s}

IA~
I

Amount I Name, address. relationship Amount of
Name and Relationship of and a!i:e of the person or share of
addresses of with share of persons if any. to whom the gratuity
nom!nee! Government gratuity right co:Uerred. on the norni- payable
nornmees servant payable nee predeceasing the Gover- to

A to ment servent or the nominee each'""
each." dyine after the death of the

Government servent but
before receiving payment

of gratuity.

--(I-)~ (2) (3) (4) (5)

=This column should be filled in so as to cover the whole amount of the
gratuity.

**The amount/share of the gratuity shown in this column should cover the
whole amount/share payable to the original nominee(s).

This nomination supersedes the nomination made by me earlier on ...
... which stands cancelled.

Note-(i) The Government servant should draw Jines across blank space
below the last entry to prevent the insertion of any name after he
has signed.

(ii) Strike out which is not applicable.

Dated this ... day of... . .. 197 at. ..
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Witnesses to signature.

1.

2. Signature of Government servant.

(To be filled in by the Head of Oltice/ Audit Officer)

Nomination by ...

Designation ...

Office ...

Signature of Head of Office/Audit Officer.

Date ...

Designation

Proforma for Acknowledging the Receipt of the Nomination Forms by
the Head of Office/Audit Officer.

To

Sir,

ff,
i

I
I

.

,

In acknowledging the receipt of your nomination dated the ,
cancellation dated the of the nomination made earlier in respect
of gratuity in Form.......... I am to state that it has been duly placed
on record. I

I
I
I
I
L
i~

~

Place ... Signature of Head of Office/Audit Officer

( Designation)Dated the .,

Note :- The Government servant is advised that it would be in the interest of
his nominees if copies of the nominations and the related notices and
acknowledgements are kept in safe custody so that they may come into the
posse uiou of the beneficiaries in the event of his death.

I
.J



-Designation ...

FORhA J

(See rule 54(121
DE'i-AILS OF fA!VllLY

NaJ.nG of the Government servant ..

Date of birth ...

Date of appointment .

Details of the members of my "family as on ...

(6)

_______~_' ~ ~ __~ ~----==------~=c~~~----~,=,-------
~i I

I
Date of I
birth I

i I_-,- ...c.(2,'-) _----'-(3.:.....) ---,-_---'-(41 (5)

Serial No. Name of the members
of 'family'*

(1)

1.

2.

3.

4.

5.

6.

7.

8.

Relation- Initials
ship with of the
the officer, Head of

Office

Remarks

I. hereby undertake to keep the above particulars up-to-date by modifying

to the Audit Officer/Head of Office any addition or alteration.

Place .. ,

Dated the ...
'1'-'

Si~nature of the Government Servant.

"'Family for this purpose 'means.

(a) wife, in the case of a mate Government servant ;

(b) husband, in the case of a female GOVEn.r: ent Sel\aJ.t;

(c) sons below eighteen years of age and tnmarriec daughters below
twenty-one years of age, including such son or daughter adopted
legally before retirement.

Note.- wife an d husband shall include respectively judicially separated

wife and husband.
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FORiVI 4,

[ See rule 55(7) J

NOM!NAT[ON FO;{ NON-CONTRIBUTORY FAMILY PENSION

I, hereby nominate the persons mentioned
below, who are members of my family to receive in the order shown below
the non-contributory family pension which may be granted by the State

Government in the event of my death after completion of teM years of quali-
fying service.

~'~----~------~-----==-----~--~\~V~h~e~th-e-r~m-a-r-ri~e~d--
or

unmarried.
Name andaddressofnominee Relationship with

Government servant
Age

----.- .. ---.-------- f

This nomination supersedes the nomination made by me earlier on ... '" ...
.. : _ _._ which stands cancelled.

Note.- The Government sarvant should draw lines across blank space
below the last entry to prevent the insertion of any name after he
has signed.
Dated tbis .... _ day of 197 at. .

Witness to signature.
",

Signature of Gover nrnet servant;1.
2 _.. _._ _ _. _.... Designation.

( To be filled in by the Head of Office/Audit Officer ).
Nomination by _ .

Designation .
Office : .

Signature of the Head of Office/Audit

Officer.
Dated ~.;' , .
Designation ;. ,

Proforma for Acknowledging the Receipt of the Nomination
Forms by the Head of Ofl1cdjAudit Officer.

To ..

Sir,
In acknowledging the receipt of your nomination dated the ............••• /

caucellati 00 dated the - of the nomination made earlier in respect
of non-contributory family pension in Form _ I am to state that it has
been duly placed on record.

Place .
Dated tile .

. Signature of Htad of Office!Audit Officer.
Designation.

",

I
I
I
I
t~
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Particulars 10 be obtained by thl:' Herd (A~C~rBG·'; fr01T! the;
ment servant before eight months of the date of his retirement.

Name of the Government servantL
"i~.
3.

4.+Z'r

5.

rD.
7.
8.

9.

Date of birth/retirement
"Two specimen signatures duly attested" (to be
furnished in a separate sheet)

%Three copies of pasport size %% joint
photographs of the Government servant with
his/her wi e/husband
Two slips showing the particulars of height an
personal indentification marks duly attested
Present address

@Adclress after retirement

Name of the Treasury/Public sector Bank
Branch through which lbeGovernment ser-
vant wants to draw his pension
@@Details of the Family in Form 3

Place
Date

Signature
Designation

Departmen t/Office
----~--------.,,-.-.~

'" TWo ~iP3 each bearing the left thumb. and fingers impressions duly
attested, may? be furnished by a person who IS 110t l i:era te enough to sign
bis name.

If such a Government servant on aceo.Ullt of physical disability is unable
to give left band thumb and finger impressions, he may give the thumb and
finger impressions of the right hand, .Where.a Government servant has lost
both the bands, he may give his toe ImpreSSIonS. Impression should be duly
attested.

%Only two copies of passport size photographs of self need be furnished.
(i) it, the Government servant is governed by rule 34 of the C. C. S.

( Pension) Rule), 1972",as adopeted by this State and isnl1married
or a wind ower or widow,

(ii) if the Government servant is govcrned by rule 55 of the C. C. S.
(pension) Rules, 1972, as adopted in this state.

I~%When, it is not possible for a Government servant to submit a
p'iotojraph with his wife/h~r husband, he/she may submit separate photo-
graphs. The photographs shall be attested by the Head of Office.

@Any.subsequent change of address should be notified to the Hea d
of Officl!J/Audit Officer.

@@Applicable only where rule 54 of the CCS (pension) Rules as
adopted in this state applies to the Govern menj servant.

_~_~ t',



FORivf I;

[See rule 60(ll, 63(3), 69 and 73(7)

FORM OF ORDER INTIMAT[NG REDUCTION OR NON··H.EDUCnON
IN THE AMOUNT OF PENSION "

L Name of the Government servant.

2. Father's name (and also husband's name
in case ;';'f female Government servant).

3. Present or last appointment including naarne of establishment-c.

(i) Substantive
(ii) Officiating, if any.

4. Orders of the authority concerned in terms of Rule 6 of the CCS
(Pension) Ru.les, as adopted in this State.

The undersigned having satisfied himself that the service of Shri/
Shrirnati/Kumar] .. .' has been satisfactory, hereby orders
that no reduction in the amount of pension/death-cum-r. t iremenr gratuity,
which may be determined under the CCS (Pension) Rules, 1972, as adopted
in this State, shall be made.

Signature and
Designation of
*Appointing Authority

Authority to whom power
has been delegated under
sub-rule (2) of Rule 6 of the
CCS (Pension) Rules, 1972.

"Delete whichever is not
applicable.

OR

The undersigned having satisfied himself that the service of Shri/
Shrimatij Kumari.i, ...bas not been satisfactory, hereby
orders that the full pension or gratuity or both which may be determined
under the Central Civil Services (Pension) Rules, 1972, as adopted in this
State, shall be reduced by specified amount or percentage indicated below :_

Amount of reduction in the pension-
Amount of reduction in the gratuity-

Signature and
Designation of the
Appointing Authority.

I
!

1•~

I

-~-.



F'OIZIvr. I

[See rule 62,63('-1),66(1),68, 69(2) and (3), 7!(1) and 7J(i) and (I)]

FOR.M FOR ASSESSING PENSION AN)) GRATUITY

\ To be sent in duplicate if payment is desired in ,~ different circle of audit I
I

Part-I.

1. Name of the Government servant.

2 Father ts name (and also husband's name in the
case of a female Government servant ).

3. Date of birth ( by Christian era ).

4. Religion and Nationality.

5. Permanent residential add ress showing village/town,
district and State.

6. Present or last appointment including name of
establishmen t :

(i) Substantive : .
(ii) Officiating. if any .

7. Date of beginning of service.

8. Date of ending of service.

9. (i) Total period of military service for which
pension/gratuity was sanctioned.

(ii) Amount and nature of any pension/gratuity
received for the military service.

10. Amount and nature of any pension/gratuity recei-
ved for previous civil service.

11. Government under which service has been rendered
in order of employment.

12. Interruption and non-qualifying service.
13. Length ofqualifying service.
14. Class of pension or service gratui ty applied for

by the Government Servant and cause of appli-
cation.

( In case of invalid pension, medical certificate to
beattached ) '.

15. Whether the Government servant is a pre-1938
, entrant and Chapter VIol' the Central Civil

Services) Pension Rules, 1972, as adopted in this
state, applies to him.

16. Emoluments reckoning for gratuity.

Y.MD.

L...._
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AI. verage emoluments reckoni ng fer pension

18. D'ate 011 which Government Servant applied for
pension in Form :\

!9. Proposed pension.

20. Proposed death-cum-retirement gratuity.
21. Proposed service gratuity, .if any.
22. Liate from which pension is to commence,
23. Proposed amount of the provisional. pension if

departmental or junicial proceeding is instituted

against the Government servant before retirement.
24. Whether nomination made for

i) Death-cum-retirement gratuity.

ii) Non-contributory family pension, if applicable.
25. Whether the Government servant has paid all the

Government dues.
26. Whether contributory family pension applies to the

Government servant, and if so;
i) emoluments reckoning for contributory family

pension,
ii) the amount of contribution to be recovered out

of the gratuity. '
iii) the amount of the contributory family pension

becoming payable to the wife/husband of the

Government servant in the event of his/her
death after retirement,

iv) Complete and up-to-date details of family as given in Form 3
~ __ ~ __ ~I • ~~mr- ~!~~

Name of the m_e_:_b_e_r~o_f_fa_m_il~_1_D_iil_t_e 0: birth
---- .. i,- ----

I,

H

II

Signature of Head of Office/

Audit Officer.

I,
j Serial I

No.
---1--;

L
2
3.
4.
5.

27. Height.
28. Identification marks.
29. Place of payment of pension/gratuity

( Treasury or Sub-Treasury)
30. Head of Account to which pension and

gratuity are debitable.

Place .

Dated the .

Relationship with the
Government servant.----4-----

.~---------.--~

r,
I'

";;



Section I

')'EmoluD1(;nts Drawn during the Last Three Years of Service

Post held 1'rom to Pay Personal/Special Pay

Average emoluments

Section II

Details of non-qualifying service

From, To
1, Interruption(s)
2, Extraordinary leave not qualifying for pension.
3. Period of suspension not treated as qualifying.
4. Any other service not treated as qualifying

Total:
Section III

Period of service not verified with reference to acquittance rolls.

Whether the above period has been verified in accordance with the provi-
sions of rule 67 of the Central Civil Service (pension) Rules, 1972, as
adopted in this State.

Section IV

(To be used by the Head of Office in the case of non-gazetted Government
servant referred to in Rule 66)
Details ot provisional pension and gratuity to be drawn and disbursed by
the Head of Office in accordance with the provisions of Rule 71.

Provisional Pension Rs.. .. p. m.

Gratuity (three-fourth of the gratuity)
mentioned against item 20 of Part I. Rs,

Less
(a) Contribution towards contri-

butory family pension, if appli-
cable [See item 26 (ii) of
Part I] Rs

(b) Government dues which have
been ascertained and assessed Rs.

(c) Amount of gratuity held over
for adjustment of Government
dues which have not been
assessed sofar. Rs.

(d) Total of (a), (b) and (c) Rs.

Net amount of gratuity payable
provisionally Rs.



Se[~tion.-I

~;!~:;~l~t~~t;;~r:'cq~~~,l;;(fi~f~~~:~~~n;~li~t~~Dg:~i~~~1
invalid/compensariou/ccmpulsory -etiremenr pen-
sion/gratuIty~ vvith reasc ns for dis-allowance, if
any.

NOTE. --Service f()'!' [he period connecting from '" ...
and up to the date of retirement has not yet been veri-
fied ; this should be done before the Pension Payment
Order is issued.

2. Amount of superannuation!retiring!inva1ic1/com-
pensationjcornpulsory retirement pension/gratuity,
that has been admitted.

3. Amount of superannuationiretiring/invalid/com-
pensatlon/compulsory retirement pension/gratuity,
admissible afte r taking into account reduction, if
any, in pension and gratuity made by the pension
sanctioning authority,

4. Total period of qualifying service which has been
approved for the gr ant of additional pension.

5. The amount of additional pension, if any, that has
been admitted.

6. The date from which additional pension is admi-
ssable.

7. The date from which superannuation/retiring!
invalid/compensation Jcompulsory retirement pen-
sion/gratuity is admissible.

8. Head of Account to which superannuationjretiringj
inval id /compensation/compulsory retirement pen-
sion and addiional pension/gratuity is chargeable.

9. The amount of contributory family pension becom-
ing payable to the entitled members of the family
in the event of death of the Government servant
after retirement.

Section n
1. Name of the Government servant.
2. Date of submission of Form 5 by the Government

servant.
3.
4.
5.
6.
7.

Class of pension Of gratuity.
Pension sanctioning authority.
Amount of pension sanctioned.
Amount of gratuity sanctioned.
Date of commencement of pension.
I)ate of sanction.oo.

Accounts Officer

Assistant Accountant
General. '



9., /\:iT1GUnt of contributory family pension adr:nr.ssibJ'2'
in the event of the death of the Government servant
after retirement.

10. Amount recoverable from gratuity under sub-rule
(4) of rule 50 of the Central Civil Services (Pension)
Rules, 1972.

11. The amount of cash deposit or the amount of
gratuity held over for adjustment of unassessed
Government dues.

PART IV
Instructions

1. Average emoluments: ' The calculation of average emoluments mentio-
ned in item 17 of part I should be based on the actual number of 'days
contained in each month.

2. Compensation pension er gratuity:

(a) If the application is for a compensation pension or gratuity the
particulars of the savings effected should be fully stated against
item 14 of Part 1 of this Form.

(b) State why employment was not found elsewhre.
3. Details of Service :

(a) Give date, month and year of the various appointment :
promotions and cessations. For the purpose of adding towards
broken periods, a month is reckoned as thirty days.

(b) All periods not reckoned as service should be distinguished.
4. Identification marks: Specify a few conspicuous marks, not less than

two, if possible.

5. Name - When initials or name of the Government Servant are or is
incorrectly given in the various records consulted, mention the fact in the
letter forwarding the pension papers.

6. Date of retirement; Date of retirement to be indicated in the service
book and the Last Pay Certificate, if any.

7. Reinstatement; In the case of a Government Servant who has been
reinstated after having been suspended, compulsorily retired, removed or
dismissed from service. brief statement leading to his reinstatement should
be appended.

S. Al rerations : Alterations to be made in red ink under dated initials
of a gazetted Government Servant.



Fonn of letter to the.Audit Officer fOr'flarding the Pension
Papers of a GrOver!1111eut servant

No.
Government of Tripura

DepartmentJOfflce of

Dated the ...

To
The Accountant General/Pay and Accounts 0 fficer,

Subject Pension papers of Shri/Shrimati .
for authorisation of pension.

Sir,

I am directed to forward herewith the pension papers (as detailed in the
list of enclosures) of Shri/Shrimati .. , of

this Office/Department for further necessary action.

2. The receipt of this Jetter may be acknowledged.

Yours faithfully,

r
I

I
Head of Office.

List of enclosures

. 1. Form 6 containing the orders of the pension sanctioning authority and
Form 7 with details of service, etc.

2. Medical certificate for invalidation of the claim (if the claim is for

invalid pension).
3. Service Book.
4. Memorandum of average emoluments reckoning for pension.
5. Last Pay Certificate.
6.(a) Two specimen signatures, duly attested by gazetted Government

servant or in the case of pensioner not literate enough to sign his



name, t\VO slips bearing the left-hand ~jl(j:D.b ~l;i:j iLlg,.:;r t1!i·Pi.-(>

ssions, duly attested by a gazetted Government servant, and
(b) Three copies of the passport size photographs containing the wife and

husband either jointly or separately, duly a-tested by the Head of
Office.

(c) Two slips showing the particulars of height and identification marks,

',,~ duly attested.
'~'~7. Application for pension in Form 5.

8. Explanation for delay, if any, beyond one month from the date: of

retirement of the Government servant in forwarding Form 6 and 7.

9. When the fact of service in another office is not satisfactorily attested
in the service book, duly certified abstract from the Head of Office.

10. Writteu statement, if any, of the Government serva nt as required by

rule 67 of the Central Civil Services (Pension) Rules, 1972, as adopted

in this state, duly admitted by the pension sanctioning authority.

If a Government servant is compulsorily retired the sanctioning
authority may perused the pension papers to the Audit Officer even

in the absence of an application in Form S.



in. cOIl:..;idcl'i.H1CHl or the Gov:2rnor of Tripura (herein ~~Cter called the
'GIJVerl1i11ent3) which expression sh:di it~cLlde his successors and assigns)
having agreed to settle the D.iE1J accounts of Shrj/Si.l~ir..G..ati... ~

without production of a "I;Jo Demand Certificate' from

the Estate Officer, P. W. Department, i hereby stand surety (which expre-

ssion shall include my heirs, executors and administrators) for payment by the
said ... of rent and other dues in respect of residence

now allotted to him/her by the Government and also for any residence that
may be allotted or that was allotted to the said.,
from time to time by the Government. I, the surety, further agree and under-
take to indemnify the Government against all loss and damage until delivery
of vacant possession of the above said residence is made over to the
Government.

I hereby also stand surety for any amounts that may be due by the said
... ... ... ... to the Government by way of overpayment

of pay, allowances, leave salary, advances for conveyance, house building or
other purposes, or any other dues

The obligation under taken by me shall not be discharged 0 r in any way
affectnd by an extension of time on any other indulgence granted by the
Government to the said ...

This guarantee shall remain in force till,
(i) the '<No Demand Certificate" is issued by the Estate Officer,

P. '01. Department in favour of the said, ..
(ii) the Head of Office in which the said ...

was last employed, and in case he/she, was drawing pay and
allowances on gazetted Government servants bill forms the Con~
cerned Audit Officer, has certified that nothing is now due to the
Government from the said ...

The stamp duty on this instrument shall be borne by the Government.
Signed aud deliver by the said surety
at... this ...
day of in the Signature of the surety
presence of :
1. Signature ...

Address and occupation of witness ...
2. Siguature..; .
Address and occupation of witness .i ,

", "Certified that Shri/Shrimati.. . . ... ... ... ...
IS a permanent Government servant and that he/she shall not attain the age of
superannuation within two years from the date he/she stands surety".

Signature of the Head of the Department or Head
of Office in which surety is employed,

This bondis hereby accepted.
Signature and designation for and on behalf of
the Governor of Tripura,

··,1
. i"-'

..:'.



No ....
Government of Tripilra
Department of. ..
Dated the ...

i
j
!

I
I
t

I
E
fIi
i

.FO S..lvf J 0

[ See rule 77 (3) 3.nd 79

Forms of Letter to the Member or Members of the F~mily of a deceased
Government servant where valid nomination for the Grant of Death-Cum-
Retirement Gratuity exists.

To

Subject: Payment of death-cum-retirement gratuity in respect of the late
ShrijShriruati. ..

Sir/Madam,

I alii directed to state that in terms of the nomination made by the late
Shri/Shirimati... (Designation in the OffiCe/Department
Ministry of ... , a death-cum-retirement gratuity is payable to
his/her nomineets). A Copy of the said nomination is enclosed herewith.

2. I am to request that a claim for the grant of the gratuity may be
submitted by you in the enclosed Form 12.

3. Should any contingency had happened since the date of making the
nomination, so as to render the nomination invalid, in whole or in part,
preeise details of the contingency may kindly be stated.

Yours faithfully,

Head of Office/Audit Officer.



l\.

[See rule 77 (3') and 79 (2) 1
Form of Letter to the Member or Members of the Fam.ily of a Deceased
Government Servant where valid nomination for the Grant of Death-cum-
Retirement Gratuity does not exist.

Government of. Tripura
Department of...

Dated the ...

To
•••••••••••••• 0 ••••••••••••••• ··;······· •• ••••••••••••• •••••

.. ., .

............................................................
Subject: Payment of death-cum-retirement gratuity ill respect of the

late Shri/Shrimati

Sir/Madam,
I am directed to say that in terms of rule 50 of the Central Civil

Services (Pension) Rules 1972, as adopted in this state, a death-cum-retirement
gratuity is payable to the following members of the family of

ShrijShrimati ... ... ... ... ... ... ... ...
(Designation, in the Office/Department of...
in equal shares.

(i) Wife/husband

(ii) Sons
including step children and
adopted children.

(iii) Unmarried daughters
2. In the event of there being no survivmg member of the family as

indicated above, the gratuity will be payable to the following members of the
family in equal shares :

(i) Widowed daughters, including step daughters and
adopted daughters.

(ii) father including adopted parents in case of
individuals whose personal law

(iii) mother permits adoption.
(iv) brothers below the age of eighteen years and unmarried

widowed sisters including step brothers and step sisters.
(v) married daughters, and
(vi) children of a pre-deceased son.

3. It is requested that a claim for the payment of gratuity may be
submitted in the enclosed Form 12 as soon as possible.

Yours faithfully,

Head of Office/Audit Officer.

(1"" e.
'>>

.1.



:-,.... -s-,"', .<
.:::.,-......" f'i.... Iv; __..

~;ee ru le 77 (3) a.n.d 79

~
Fon-1J; of application for the grant of de,:!.th-cu!.l,l~retl~"enl~;nt gra tuity on the
death of a Government servant.

(To be filled in separately by each claimant and H1 ca,e the clairnent is
mirror, the Form should be filledir. by the guardian in his/her behalf. Where
there are more than one minor, the guardian should cIHiiTI gratuity In one
Form on their behalf)

1. Name of the claimant in case he is not minor.

(ij) Date of birth of the claimant.

2. (i) Name of the guardian in case the claimant are minors.

(ii) Date of birth of the guardian.

3. (i) Name of the deceased Government servant in respect of whom
gratuity is being claimed.

(ii) Date of death of Government servant.

(iii)OfficejDepartment in which the deceased served last.

4. Relationship of the claimantjguardian with the deceased Government
servant.

5. Full Postal Address of the claimant/guardian.

6. 0) Where gratuity is claimed by the guardian on behalf of minors,
the names of the minors, their ages, relationship with the
Government servant, etc. g-

--------.----.---.--.--.------------------~.-.--.------.-------_.
Serial
No. Name

! I

i Age I
I

Relation with the I
deceased Government Postal address
servant I

-------_.------.-_._-_._-------. ----._-----_._- .._-._- .._ ... _._--_.l.
2.
3.
4.

I
I
I

I
--- --------~--.----_._-_._--------_.-

(ii) Relationship of the guardian with minor.

7. Name of the Treasury or Sub-Treasury
at which payment is desired,

Signature/Thumb impression

of the claimant/guardian.



S. Two specimen signatures or left hand thum b and finger impressions

of the claimantrguardian duly attested.

9. Attested by

Name

(i)

(ii)

10. Witnesses

(i)

(ii)

(To be furnished in a separate sheet)

Full address Signature



; j :-~

FOt<,,\.l )',
i_i

form of Letter to the wiJow/Viidower of a Dec,"<L~,,"J Government servant
for grant of Contributory Family Pension,

"No.

Government of Tripurj;

Depart ment of ...

Dated the ...

To

Subject :-·Paymont of contributory family pension in respect of late
Shri/Shrimati

Sir/Madam,

I am directed to say that in terms of rule 54 of the Central Civil Services
(Pension) Rules, 1972, as adopted in this State, a contri butory family
pension is payable to you as Widow/widower of the late Shri/Shrimati

(Deslgnanon) in theOffice/Department of '" ...).

2. You are advised that a claim for the grant of contributory family
pension may be submitted in the enclosed Form 14.

3. The contributory family pension will be pn able till your death Or

re-marriage whichever event occurs earlier. In the event of your death or
re,marriage, the contributory family pension shall be gr·<tnted to the child or
Children, if any through the guardian.I

oj

I

Yours faithfully,

Head of Office/ Audit Officer.



Fo r m of appl ica tio n for the gr.int of Contributory FarnHy Pension on the
Death of a Government s;~rvant!pei1sioncr.

1. Name of the ap picant
(i) Widow/Widower,

(i 1) Guardian if the deceused person IS
-1./

survived by child or child ren,

2. Name and a ;c of survivi\1s widow!

Wid.iwe r ami ch ild rcn or the deceased
Gover n m r nt servanL!pel1si.lt1cr.

i Relationship with Dateof birth by
i the deceased Christian era

I
- .- ---- .- _._._--_.- - ..__ ..... _ .. - ---.-- _ .._. ---_.- --.--- ----------

I

Serial
No. Name person

2

3.

5.

6.---- ._---------' -.--~.--.----
3. Date of death of the Government

servant! pens ioner.

4, OfficeIDepartJ1l~nt in which the de-
ceased Government servant/pen-
sioner served last.

5. It' the applicant is guardian, hi, date
of birth aud relationship with the
deceased Go I, ernme nt servant'!
p~nsioner.

S-A. If the applicant is a widow/widower
the amount of service pension
which she/he may h~ in receipt on
the date of death of the husband/
wife.

I
\

\
6. Full address of the applicant.

7. Name or the Tr~asury/Sub-Treasury
at which payment is desired·



Enclosures :

l-'.NO SPSCiliI::.iii sigutilufeS of th::

applicant, duly attested (To be

fUrnished in two s-eparate sheets).

(ii) Two copies of passport size
photograph of the applicant,
duly attested.

(iii) Two slips each bearing left-hand
"£/

thumb and finger impressions of
the applicant, duly attested.
(in case the applicant is illiterate).

(tv) Descriptive Roll of the applicant,

duly attested, indicating (a) height
and (b) personal marks, if any,
on the hand, face etc.

(To be furnished in duplicatej,
(V) Certificate(s) of age (in original

with two attested copies) show-

ing th~ dates of birth of the
children. The certificate should
be fr im the Municipal Authori-
ties or from the Local Panchayat
or from the head of a recognise.j
school if the child is studying ill

such school. (This information
should be furnished in respect of
such child Or children the parti-
culars of those date of birth are
not available with the Audit
Officers/Head of Office.

9. Signature or left-hand thumb impre-
ssion of the applicant.

10. Attested by-

Name Full address Signature
0) ...

(il)

~OTE.--\ttestatiol s.iould be dO:leby lwo gazette d Government servants
or two OJ' more persons of respectability in the town, village or
Pargana in which the applicant resides.

I



:1

f See rule ) and '79(4) J

Form of ktler to the me.nber of the family of a deceased Government
servant whose valid nomination for t11;;grant of ncu-contrihutorv family
pension exists, No,,,.

Government of Tripura
Department of ...
Dated tbe ...

To

Subject Payment of n on-contribut orv family pension in respect of the
late Shri/Shrima ti ...

Sir/Madam,

I am directed to state that in terms of the nomination made by the late
Shri/Shrimati... (Designation) ...
in the Office/Department or... '" a non.contributory family
pension is=payable to you as his/her nominee.

2. I am accordingly to suggest that a claim for the grant of non-contri-
butory family pension may be submitted by you in enclosed Form 17.

3. Should any contingency have happened since the date of making the
nomination, so as to render the nomination invalid, precis details of the con-
tingency may kindly be stated.

YOurs faithfully,

Head of Office/Audit Officer.

FORM 16

[ See rule 77 (5) and 79 (4) ]

Form of letter to the member of the family of a decased Government
servant where valid nomination for the Grant of non-contributory Family
Pension does not exist.

No.. ..

Government of Tripu-a
Department of. ..

Dated the ... J



__ ... .......ii6.-..;

Subject ;Paymenl of non contributory family pension in respect of the late
Shri/Shrimati ..

Sir/M1i:dam, .
l am directed to state that in terms of rule S5 of the Central Civil Services

(Pension) Rules. 1972, as adopted in ~ this state, a 1l011-C'J!1 tributorv family
pension is payable to the family of the lrte SluijSi1rimati... • -

(Designation) in the Office!
D zpartment of as folJows:

(a) (i) to the eldest surviving widow or to the husban i ,
(i i ) failing a widow/husl,and, to the eid~st sur.iving son;
(iil) failing (i) and (ii) above, to the eldest surviving unmarried

daughter ; and
(iv) these failing, to the eldest surviving widowed daughter; and

(b) of there are 110 surviving members of the family as at clause (a)
above,

(i) to the father ;
(ii) failing the father, to the mother;
(iii) failing the father and Imother, to the eldest surviving brother below

eighteen years of age;
(iv) failing (i), (ii) and (iii) above, to the eldest SlJ[viving unm irr ied

sister;
failing the above, to the eldest surviving widowed sister.
No non-contributory Ia-nily pe.is ion is payable to a person
mentioned in clause (b) above without production of reasonable
proof that such person was dependent on the deceased for support.

2. am to suggest that a claim for the non-contributory family pension
may be submitted in the enclosed Form 17, as soon as possible. If you have:
a prior claim to it in accordance with the gradation given above, you are
requested to furnish an affidavit to the effect that there is 110 other surviving
member of the family of Shri/Sbrim~lti ranking above you
in the order given in the first paragraph. If, ill the light of the above grada-
tion, y'.)U have no prior claim to the non-contributory family pension, you
are requested to intimate this OfficeJ Department the name, address and
relationship with the deceased, of the person who according to your knowledge
has a prior claim to the non-contributory family pension. Any false informa-
tion given or declaration with made by you in this connection will render you

liable to legal acti on.

(v)
(c) .

Yours fat thf-rlly,

HeJd of ornee {Audit Otfic:er.



Form of applil~8.l:ion f')i~thO] gr;lnt of non-corl_triblltory fanlily pension on the
death of a Cr()ve.rnment servant/Pensioner,

L Name of [he applic.'ilt.
2, (i) Name 01'4\1:gll~1.rJi~~!1!II case the applicant

is a minor.

(ii) Relationship or the guardian with the ;,tppli-
.cant.

3, Name of the deceased Government servant/pen-
sioner.

4. Relationship of the applicant with the deceased
Government servant/pensioner.

5. D~te of death of the Government servant/pen-
sion e r.

6. Office/Depart mcnt in which the deceased served
1st,

7, (i) Date of birth of the applicant.
(ii; Date of birth of the guardian in case the

applicant is a minor.

8. Full address of the applicant/guardian.

9. Name of the Treasury/Sub-Treasury at which

payment is desired.
10. Enclosures:

(i) Two specimen signatures or the applicant, duly
attested ( To be furnished on two separate
sheets)

(ii) Two copies of a passport size photograph of
the applicant, duly attested.

"(iii) Two slip bearing left-band thumb and finger
impression s of the applicant, duly attested.

------------ _.----_. ~.--.-------.---- --- -----
"To be furnished in case the applicant is not literate enough to sign his name.

---- .... ~.. ----~----_._---
(iv) Descriptive Roll of the applicant, duly attes-

ted, indicating (a) height and (b) personal
marks, if any, on the hand, face, etc.
( To he furnished in duplicate)

(v) If the applicant belongs to a category men-
tioned at (b) of item 11, he/she should pro-
duce reasonable proof of his/her dependence
on the deceased Government servant/pensioner
for support.



vi) If the applicant is :.~minor brother of the
deceased Govef~lrn~·~llt servant/pensioner,
certificate of age (in original wit h two
attested copies) showing the date of birth
should be furnished.
(The original wi II be returned to the

applica I1t after necessary verification).
vii) Affidavit (Please see paragraph 2 of

Form 16).

11. Names and ages of surviving hindred of the
deceased Government servant/pensioner:

Name Date of birth by Christian era.

a) Widow/husband.

Sons.
Unmarried daughters.
Widowed daughters.

b) Father

Mother

Brothers below
the age of eighteen years.
Unmarried sisters.
Widowed sisters.

12. Signature or thumb impression of the applicant.

13. Attested by-

Name Full address Signature.
(i)

(ii)

14. Witnesses:

(i)

(ii)

NO') E 1 :- Attestation should be done by two gazetted Government servants

or by two or more persons of respectability in the town, villa e
or Pargana in which the applicant resides.

N01 E 2 :- If the applicant is a minor, the enclosures against item 10 (i) to
(iv) are to !n fur nis hed by the guardian.



1·...'.;

FOR :tv1 ~'.'10

[ See rule 77(6) and (7), 79(6) and (7) and 80(6) J
Form of assessing and sanctioning Family Pension and Death-cum-Retirement
Gratuity when a Government servant dies while in service.

(To be sent in duplicate if the payment is desired in a different circle of
audit )

PART I

1. Name of the deceased Government servant.
2. Father's name (and also husband's name-

in the case of a female Government
servant).

3. Date of birth (by Christia n era).
4. Date of death (by Christian era).
5. Religion and Nationality.
6. Office/Department in which last employed.
7. Appointment held last :-

(i) Substantive.
(ii) Officiating.

8. Date of beginning of service.
9. Date of ending of service.

10. (i) Total period of military service for which
. pension/gratuity was sanctioned.

(ii) Amount and nature of any pension/
gratuity received for the military service.

11. Amount and nature of any pension received
for previous civil serv ice, if any.

12. Government under which service has been
rendered i!1 order of employment.

13. Interruption and non-qualifying service.
14. Length of qualifying service.
15. Whether the deceased Government servant

was 11pre-1938 Cutr,,». and ChllJ)ter VI of
the Civil Services (Pension) Rules, 1972, as

adopted in this State, applied to him.
16. Emoluments reckoning for gratuity.

Tl, Proposed death-cum-retirement gratuity.
18. Whether nominanon made for;

(i) Death-cum-retirement oratuity
(ii) Non-contributory famil~ pensi~n

if applicable. '

Y.M.D.

I
j
j
j
j
j
j
j
j
j
j
j
j
j
j
j

'J

j
j
j
j
j
j
j
j
j
j
j
j
j
j
j
j



19. If' nOJ.1--c·JnLCibutory family pension applies ~Lnd the
GG'/ern!Tle~-;.t servant ~"i~.l.dL'(;11::.:1errJdiJ10i'G than ton years
qualifying service :

(i) "Average emoluments" for pension, if the Govern-
ment servant had retired on the date following the
date of his death.

(ii) Proposed pension.

(iii) Proposed non-contributory family pension.

(iv) Period of tenability of non-contributory family
pension

20. If contributory family pension applies :

(i) Proposed contributory family pension.

(ii) Period of tenability of contributory family pension

(iii) The amount of contribution to be recovered out of
the gratuity.

21. Persons to whom family pension (contributory or non- •
contributory) is payable

Name:
A

Relationship with the deceased Government servant.
Full postal address.

22. .Persons to whom death-cum-retirement gratuity is
payable.

From To

From To

'~~~'~~~=_C~-'--C~T~:=the ~---- --=~~~=--~&~
share of the
death-cum-
retirement
gratuity

Full postal
address

Serial
No. I

---I
Name Relationship

with the
deceased

(1) (~) l (3),.__ --' 0.L__
1.

2.

3.

4.

5. !

6. I
-~-~.~-~,~

./

I
I
I



· .,

siou and death~culn ..retirement
gratuity in the case of minor(s i.

24. GOvCfD111el1't dues, if any, out-

standing against the deceased
Government servant.

25. Head of account to which family
pension and death-cum-retire-
ment gratuity are debitable.

26. Name of the Treasury/Sub- Trea-
sury where the payment of
family pension and death-cum-
retirement gratuity is desired.

Place . Signature of the Head of OfficeJ
Audit Officer.

Dated the .

PART II
Section I

(To be filled in, if non-contributory family pension is admissible)
I

"Emoluments drawn' during the last three years.

PoS.1,held Personal/Special Pay

Average emoluments:
qn a cass where the last three years include some period not to be

reckoned for calculating average emolument an equal period backward has
to be taken for calculating the overage emoluments.

Section n

From To Pay

Details of non-qualifying service.

1. Interruptionfs)
2. Extraordinary leave not qualifying

for pension.
3. Period of suspension not treated

as qualifying.
4. Any other service not treated as

qualifying.
Total:

Section: III
Period of service not verified with

reference to the Acquittance Rol1s.
Whether the above period has been

verified in accordance with the provi-
sions of sub-rule (4) of rule 67 of the
Central Civil Services (Pension) Rules,
1972, as adopted in this State.

r~



PART III-A,
(To be used by the Head of Office in the case of non-gazetted Government

servants referred to in Rule 79)
Details of provisional family pension and gratuity to be drawn and dis-

bursed by the Head of Office in accordance with Rule '19(7),
Provisional family pension Rs, ,., p.m.
Gratuity (three-fa urth of
gratuity mentioned in item
17 of Part I) Rs .

.,;,.Less
(a) Contribution towards con-

tributory family pension
mentioned in item 20 (iii)
of Part 1

(b) Government dues which
ha ve been ascertained and
assessed.

(c) Amount of gratuity held over
for adjustment of Govern-
ment dues which have been
assessed so far.

(d) Total of (a), (b) and (c)
Net amout of gratuity pay-
able, provisionally,

Rs .

Rs .

Rs .
Rs .

Rs .

PART IV
Section I.

Audit Enfacement
1. Total period of qualifying service which has been accepted for

(i) Death-cum-retirement gratuity.
(ii) Family Pension (contributory or non-contributory).

NOTE-Service for the period commencing frOIll... .. .and upto the
date of death has not yet been verified; this should be done before
pension payment order is issued.

2. Omitted.
3.
4.

Net amount of death-cum-retirement gratuity after a ijusting the Govern-
ment dues.
Amount of contributoy family pension-
(i) if death took place before seven years of service.
(ii) if death took place after seven years of service, the period of tenabi-

lity of the enhanced pension.
Amount of non-contributory family pension and the period for which it
is tenable.,
The date from which family pension is admissible.
Head of Account to which death-Gum-retirement gratuity and family
pension are chargeable.

5.

6.
7.

Accounts Officer

Asstt, Accountant General.



Section II

l . Name of the deceased Government Servant.

2. Date of death of the Government Servant.

3. Date of submission of claim by the family of the
deceased Government Servant.

4. Omitted. -,~

5. Amount of family pension authorised.

6, Amount of gratuity authorised.

7. Late from which the payment of family pension and
gratuity will commence.

8. Amount recoverable from gratuity.

9. The amount of gratuity held over for adjustment of
unassessed Government dues.

PART V
rnstructions.

1. Average emoluments The calculation of average emoluments
mentioned in item 19 of part 1 of this
Form should be based on the actual num-
ber of days contained in each month.

(a) Give date, month and year of the
various appOintments, promotions and
cessations. For the purpose of adding
towards broken periods, a month is
reckoned as thirty days.
(b) All periods not reckone as service
should be distinguished.

Specify a few conspicuous marks, not less
than two, if possible.

When initials or the name of the Govern-
ment servants are or is incorrectly given in
the various records consulted, mention
the fact in the latter forwarding the
pension papers.

Date of death to be indicated ill the service
book and the last Pay Certificate, if any.

Alterations to be made in red ink under
dated initials of a gazetted Government
servant.

2. Details of Service:

3. Identification Marks

4. Name

5. Date of Death

Alterations
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[ See; rule 79(6) ]

Form of letter to the Audit Officer forwarding papers for the grant of
Family Pension and Death-cum-Retirement Gratuity to the Family of u
GovernmentServant who dies while in service. •

No .. ,

Government of Tripura

Department/Office. ,.

Dated the...

To

The Accountant General/Pay and Accounts Officer,

Subject :-Grant of family pension and death-cum-retirement gratuity.
Sir,

I am directed to say that Shri/Shrimati
A ••• • •• ( Designation )... . .. died on

His/Her family has become eligible for the grant of farnity pension and
death-cum-retirement gratuity. Form 18 duly completed is forwarded
herewith for further necessary action.

2. Your attention is invited to the list of enclosures which is fVfwarded
hcrewirh,

3. Tbe receipt of this letter may be acknowledged and this Department
Office informed that necessary instructions for the disbursement of family
pension and death-cuill-retirement gratuity have been jgglled to the Treasury
Officer concerned.

Yours faithfully,
Head ofOffice.

List of enclosures.
~---------

L Specimen signatures or left-hand thumb and finger impressions of
the benefkiary, duly attested.

2. Two attested copies of a passport size Photooraph of the b 11'
~ • • 0 ene Clary.
J. DeScflptlvli Roll of the beneficiary, duly attested.

'_ .._- -"------

j

j

j

j

j

j

j

j

j

j

j
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Form of Letter sanctioning Contributory Family Pension to the Cl1ild or
Children of a retired Government servant VI[lO dies after retirement but does
not leave behind awidow/widower.

No ..
Government of Tripura
Department office of...

Dated the ...
To

'The Accountant General/Pay and Accounts O.fficer,

Subject: Grant of family pension to the child/children.
Sir,

I am directed to say that Shrl/Shrimat.
formerly

(Designation) in the Department/Office of .
was sanctioned pension of Rs. with

effect from... '" on his retirement from service.
2.;>,Intimation has been received in this Department/Office that Shri/

Shrimati... died on ...
and that at the time of death left no widow/widower but was survived by the

following children.
osta=- '=<D_ ~

" The names of children ..should be mentioned in the order of eligibility mentioned in rule
54 of the Central Civil Services (Pension) Rules, 1972 as adopted in this state. Children born
as a result of marriage which took place before the retirement of the Government servant
or children adopted legally before retirement should only be included. .
Serial
No.

Dat-:-e....,f;;-r-o-m------~

which
family pension ceases
to be
payable.

'--Son/daughter Date of birth
in Christian
era.

Name

__ 1-. . . . . __ ~ .. __ ..__ . .. ~ __ . ._ .._. __ ._.
1.

2.

3.

4.

5.

3. In terms of rule 54 of the Central Civil Services (Pension) Rules, 1972, as dopted in
this state, the amount of contributory family pension has become payable 10 the children in
the order mentioned above. The contributory family pension will be payable on behalf of
the minors to Shr i/Shrimati.. . ... . .. who is the guardian.

"._---

I
I
}.

I



'. Sanction for the grant of contributory family pension or Rs.

per month to the children mentioned above is hereby accorded. The contri-

butory family pension will take effect from... and subject to

the provisions of sub-rule (6) of rule 54 of the Central Civil Services (Pension)
Rules, 1972, will be tenable till

5. The contributory family pension is d~ebitable to the Head

6. Attention is invited to the information furnished in the enclosed
list.

7. The receipt of this letter may kindly be acknowledged and this
Department/Office informed that necessary instructions for the payment of

contributory family pension to the guardian have been issued to the Treasury

Officer concerned.

Yours faithfully,

Head of Office.

LIST

1. Permanent address of the guardian.

2. Place of payment (Government Treasury or Sub-
Treasury).

Enclosures

3. Specimen signatures or left hand thumb and finger

impressions of the guardian, duly attested.

4. Two attested copies of a passport size photograph
of the guardian.

5. Descriptive Roll of the guardian, duly attested.

r
I----'
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I See rule 8J O)j

form 0( Lotter sanctioning family Pension to the Ch lid or Children in
the death or Re-marriage of a widowjwidowor who was in receipt of Contri-
butory Family Pension,

No.... .'" '" '"
Government of Tripura

Deparunent/Ofnce of ...
Dated the,,,

To
The Accountant General/Pay &. ACCOUllB Officer,

Sir,
Subject Grant of family pension to the child/children.

I am directed to say that Shrirnati/Shri '" ... ... ... ... ...
... ... ... ... ... .,. widow/widower of 1atIOShti/Shrimati

formerly ...
(Designation)

in this Department/Office was sanctioned contributory family pension of
Rs, with effect Irorn the The
contributory family pension was tenable till the death or re-marriage of the
widow /widower.

2. Intimation has been received in this Department/Office that Shrij
SbJ;'imati... ... ... ... ... .., ... ... '" ... ... ... died/re-married
on ...

3. At the time of death/re-marriage Shri/Shrimati.v. ... ...
... ... ... '" ... ... ... ...had following children-*~--==----~---------------------

Serial
No.

Date from which
family pension ceases

to be payable

Sonl i Date of birth
daughter on Christian

eraName

---_.__._--- -_.__ ._...- "-'.- -----
!

I
I
I

5. I

_6._ .__ ~_..-L._~__.l. _

1.

2.

3.

4.

4. In terms of rule 54 of the Central Civil Services (Pension) Rules, 1972,
as adoptedIn this state, the amount of contributory family pension has
become payable to the children in the order mentioned above. The contri-
butory family pension will be payable on behalf of the minor to Shr i/Shtimati

... who is the guardian.
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'i Sanction for the grant of contributory family pension of Rs ...
pcr month to the children mentioned above is hereby accorded, The coniri-
butory family pension wi ll take effect frorn ... and
subject to the provisions of sub-rule (6) of rule S4 of tile Central Civil
Services lPension) Rul.cs, 1972 wiIl be tenable till

6. The contributory family pension is debitable to the Head

7. Attention is invited to the information furnished in the enclosed list.

8. The receipt of this letter may kindly be acknowledged and this Depart-
ment/Office informed that necessary instructions for the payment of contri-
butory family pension to the guardian have been issued to the Treasury
Officer GO nccrned.

Yours faithfully,

(Head of Office)

LIST

I. Permanent address of the guardian,

2. Place of payment \Government Treasury or
Sub- Treasury)

ENCLOSERS
3. Specimen signatures or left-hand thumb and

finger impressions of the guardian, duly

attested.

4. Two attested copies of a passport size
photo graph of the guardian.

5. Descriptive Roll of the guardian, duly

attested.

* The names of children should be mentioned in the order of eligibility
mentioned in rule 59 of' the Central Civil Services (Pension) Rules 1972 as
adopted in this State. Children born as a result of marriage which took place
before tile retirement of the Go vernrnen t servant or children adopted legally
before retirement should only be included,



1·

-.

3.

4.

5.
6.

7

8.

9.

;>,

10.

IL
12.

13.

14.

15.
16.

17.
IS.

19.

~.

20.

il:

r.'urnl of applicatinn f!)f the gr;.tnt I'd' f~esiJu;xrv Gr atuitv on the
dea.th of a pensioner.' ~

\. To be tilled in serarately by each applicant "
Name of the a ppl icarit .

(i) Name of the guardian ill case: the appticant
is a minor.

(ii, d;te of birth of guardian.

Name of the deceased pensioner.
Office/Department in which the deceased pen-
sioner served last.
Date or death of the pensioner.
!),It-~of retirem~nl of the deceased pensioner.
Amount - f monrhly pension (including ad hoc
increase, if any) sanetio.led to the deceased
pensioner.
A rnou I1t of de.at h.cum-retirement gratuity
recei ve.l by the deceased pensioner.
The amount of pension (including ad hoc
increase, if any) drawn by the deceased till
the d ate of death.
If the deceased commuted a portion ,,f pension
befnre his death, the commuted value of the
pesion.
Total of items 8, 9 and 10.
Amount of deu rh=curn-re tir emcnt gratuity
equal to 12 times at' the emoluments.
The amOlil1l0f residuary gratuity claimed i.e.
'the difference between the amount shown
aza inst item 12 and item l l .
Relationship of the applicant with the decea-
sed pensioner.
Date of birth of the applicant.

['.anie of the Tr~a5ury/Sub.Treasury at which
puyn:cllt is desired.

Full address of the applicant.
Signature Or thumb impression ol the appli-
cant. (To b- furnished in a separate sheet duly
attested l.

Attested by
Name Fun address

(i)
(ii)
Wi tnesses
el)
(il)

Signature.

..""'-
-"":;:
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[ See: rule: 38(3) ]

FORM OF MEDICAL CERTIFIC4.TE

Certified that ~I(We) have carefully examined AB son of CD a

in the ... His age ...•hy his own .itaternen t is ...

years, and by appearance about ..., .. .years. I(we) consider A B to

be completely and permanently incapacitated for further serv'ce of any kind

in the Department to which he belongs inconsequence ot'

(here state disease or cause). His incapacity dose not appear to "me/us to

have been caused by irregular or intemperate habits.

Note-If the incapacity is the result of irregular or intemperate habits,

the following will be substituted for the sentence :_

than that which he had bee"! doing."

"In "my/our opinion on his incapacity is directly due to the irregular

or intemperate habits/has been accelerated or aggravated by the irregular or

intemperate habits."

If the incapacity does not appear to be complete and permanent the

certificate should be modified accordingly and the following addition should

be made:

"I am/we are of opinion that AS is fit for fUT! her service of a less Iabo-

rious character than that which he had been doiug/may, after resrlng for... .. .

... months. be fit lor further service of less laborious character

e Strj ke out whichever is not applicable

I

. I'I



( See rule

11t:I\\I) or vL:rili.cation of service for pension .

•,,', (Jil'hl!'nl\\<1111. <11'Tripura

09Pi\l'tl!\olll or... .,.

Dated ...

iit ()'-l!ir\u\li~llon with the Audit Officer, that Shri ...
• " j. has completed a qualifying service

( \llHl dil!jl~l\i\flr)n)

of... III I" yl]\~n\ •••

," '" ljij pili' dtllal1a given

... months days as on
below. The service has been varified

< \!t\ttI}
on t.t\\1 l)mll~ ntl hhl rh'l'vi;')(l d\)oLltl1cnts and in accordance with the rules regard-
Ing. qUIl.llt'yln,;, iii.I!."',i\\!13 Iii terce at present.

Tilt) W\'\[\tl\ltJon t!lliW under sub-rules (1) and (2) shall be treated as final
and tltll\\l t1(Hi lJlJ I.'<J"')INllild except when necessitated by a subsequent change
in tl1e l'uhiri IJJ\d \)!'\.I(jl'!J !l,overning the conditions under which the service

quaH(i(jtl fM r)~mji'Hl,

DlJ.'t'AILS OF QUALIFYING SERViCE

From To
I.

2.
3.

Signature of Audit Officer/
Head of Office.

To Shl'\", .. ,·""··",,, "'" "." .
( Name and designation)

'" To bel rdalll\J.! in the case of it non-gazetted Government servant.
----_.__ . -------- ----_.- ._---''--

----- ..--~~--~----------------
























































